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e Q‘?sonz THE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE BENCH AT PUNE \

Vs,

State of Maharashtra & Ors, weser) Respondents.

Counter-Affidavit in Reply to the Affidavit filed by & on behalf of the MPCB
dated 4" March, 2022.

1) I, Vijay Kandgave, Executive Engineer, Engineering Division No.1,
PMRDA & the Authorized Signatory of the Respondent No.3 is filing
this counter affidavit in response to the Affidavit filed by the
Respondent No.2 with reference to the Joint Committee Report dated
- 5 b August, 2021. PMRDA was the Member of the Joint Committee
constituted by this Hon'ble Tribunal in pursuance of the Order dated
29" September, 2020. In fact, it was being appointed as the
Committee-Member because on account of not being responsible for
dumping of solid waste at Wgholi-Grampanchayat, which comes under
the jurisdiction of the Zillah Parishad, Pune.
| say and submit that the Jaint Committee Report specifically observed
in its facts finding report dated 29" September,2020 as under:

a) The Wagholi Grampanchayat is utilizing this land since 1998-99 for
dumping of MSW (Sr. No.5 of the Report of Joint Committee.

b) The MSW generation by Wagholi Grampanchayat is 40 to 45
Ton/day out of which 15-20 Ton/day is wet waste and 20-25
Ton/day is dry waste. (Sr. No.8)

c) During visit at Gat No.1419, the legacy waste was found almost to

| the tune of 200 Tons. (Sr. No.9 of Joint Report)

d) Wagholi Grampanchayat has done contract with agency M/s Pankaj
Transport, Pune for collection, segregation and disposal of MSW in
totality and same shall be treated and disposed at their end and
not at Wagholi village. (Sr.No.12 of the Report) _
How the Respondent No.3-PMRDA can be held to be responsible
for the dumping of the waste from 1998-1999, when it was notat -
all established till 31" March,2015 and then it has been established
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by the State Government and further rescinded the Nutillﬁ;atihn :

dated 31" March.2015 and later on the PMRDA has been ap

as "Special Planning Authority” for development of said notifie
area from 31" March,2015 vide Notification dated 18" January,
2018. (Annexures-A & B respectively of Additional Affidavit dated
15" November, 2021) The daily generation of 40-45 Tons/day & the
Legacy Waste of 200 Tons of Wagholi Grampanchayat was also not
taken into consideration at the time of assessment of EC by the
MPCB.
It appears that now a days narrow or confined straight jacket
formulas are being applied for the assessment of EC without actual
assessment of damage to the environment and without even taking
into consideration multiple responsible agencies responsible for
environmental damage and apportionment of contributory factors
and agencies. In fact, the PMRDA is only Special Planning Authority
for preparation of Draft Development Plan for the areas of 814
villages under its jurisdiction only for the purpose of planning and
not for day to day implementation of sanitation in the said areas.
The Local Bodies and concerned Gram panchayats are responsible
and implementing solid waste management schemes under their
respective jurisdiction. Hence PMRDA denies the environment

compensation proposed by the MPCB in its Affidavit dtd.
04.03.2022

2) | say & submit that the affidavit of the MPCB, proposed to impose

environment compensation is received recently without making
available any opportunity of hearing. In fact, the environmental
compensation has been calculated without taking into consideration
the exact role & responsibilities of the various statutory authorities
including the respondent nos.4 & 5 as well as Zillha Parishad, Pune
under whose jurisdiction the respondent no.1 comes as far as
implementation of solid waste management plan is concerned. The
respondent no.2 has not applied any mind while calculating alleged
compensation about the role & responsibility of various authorities at
different period, For example, the affidavit of the MPCB states that the
Gram Panchayat Wagholl was utilizing the land In Gat No.1419
admeasuring to the extent of 1.9 acres ever since 1998-1999 for
dumping municipal solid waste without treating it and during field
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3/\{1 , it was found that the legacy waste was to the tune of nearly 200 "= S
N H-——E:_:*;b'nes. The respondent no.2 has assessed the alleged compensation
== against the respondent no.3 without even examining the role of other
respondents as well as whether really the respondent no.3 was
established and constituted or not and whether the respondent no.3 is
entrusted with responsibility or obligation to collect any municipal
taxes from any of the area for which it has been declared as the Special
Planning Authority on account of specific functions assigned to it? In
fact, the respondent no.3 never collected any municipal taxes from any
of the area for which it has been declared as the Special Planning
Authority on account of specific functions assigned to it. (Please
confirm) On the contrary, the Maharashtra Village Panchayat Act,1959
imposed duties and empowers the Panchayats for the purposes of
cleansing of public roads, drains, bunds, tanks & wells and other public
places or works, reclaiming of unhealthy localities, removal of rubbish
heaps etc., development of panchayat as Growth Centres. [ 5.45 (2A),
62 A & 124 of the Village Panchayat Act, 1959] The Respondent -
PMRDA would like to refer to & rely up on said provisions whenever
necessary. The Respondent No.3- PMRDA had initially filed its affidavit
in compliance of the pursuance of the original application with the
limited purpose of bringing on record the exact role assigned to it with
reference to the site mentioned in respect of illegal dumping of solid
waste situated in the jurisdiction of the Wagholi Grampanchayat and
day to day collection of segregated solid waste etc. vide Affidavit dated
g™ January,2021. | crave leave to refer to & rely upon said preliminary
affidavit as & when necessary. This Hon’ble Tribunal directed the R.
No.3 to file a detailed affidavit specifying its role in respect of solid
waste management. Hence, the Additional Affidavit filed by the
Respondent No.3 dated 15" November,2021 in compliance of the
Order passed by this Hon’ble Tribunal dated 7'" October,2021. PMRDA
has already brought on record all the statutory obligations & duties of
the respondent nos.4 & 5 respectively including the role of Zillha
Parishad, Pune & Grampanchayat to encourage the establishment &
foster the development of panchayats in the area for which they are
established and to supervise & control administration and perform
other functions under the Panchayat Act, 1959. (Additional Affidavit
dated 15-11-2022) A copy of the said Additional Affidavit is once again
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enclosed herewith for ready reference to avoid repletion af earllen\ '- \

submissions & to peruse all earlier enclosed Annexures thereto as an

Annexure-‘A ‘.

Now after fast residential & commercial development of these gram

panchayats, huge revenue is being collected by imposition of municipal

sanitary taxes, but no local body wants to spend it on the solid waste
management. In fact, under Swachha Bharat Mission (Rural) Stage-2,
the CEO, Z.P., Pune and the Project Director, SWSM Division have been
granted approval for Annual Action Plan by incurring expenditure out
of Swachha Bharat Mission (Rural) The Funds are sanctioned out of the

Central & State funds for solid waste management. Hence, the CEO,

Z.P. is to be made necessary respondent to get all these details. The

15" Finance Commission in its Report for 2020-21 inter-alia accepted

the recommendations in respect of the Local Bodies and worked out a

total size of the Grants for the local bodies amounting to Rs. 90,000

crores for 28 States, out of which Rs. 60,000 crores allocation have

already recommended for 2020-21 of which 50% will be basic grants &
remaining 50% as tied grants State-wise allocation is given in

Annexure-l of earlier additional affidavit. Water Supply & Sanitation

Department, Govt of Maharashtra issued the Guidelines for the SWM

& Sewage Management to all concerned departments of State

including Z.P.

4) The decision on the release of funds already communicated to the
local bodies by the Rural Development Department vide G.R. dated 27-
07-2020. The respondent obtained these documents in respect of
release of funds from the State Govt dated 24-08-2020,26-3-201, 23-4-
21, 11-6-21 ,25-08-2021 & 09-10-2021respectively. Therefore, making
the R.No.3 responsible for the Legacy & subsequent dumping by the
resident of Wagholi area by the MPCB is untenable. The Respondent-
PMRDA as a Special Planning Authority Is duty bound to assist PMC to
procure the Gairan Land proposed under the reservation for SWM in
the Draft Development Plan of Wagholi Urban Growth Centre as
committed In earlier additional affidavit dated 15" November,2022.

5) If PMC is not responsible for the legacy waste, then the PMRDA which

is Special Planning Authority how can be said to be responsible for the

Legacy Waste of the Wagholl Grampanchayat as per the alleged

assessment of compensation, from 1998-1999 for dumping municipal
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es, which was not

constituted by the State Government, During the period 1998-99

19, the actual or de-jure the authorities can be identified as far as
compliance of solid waste can be as under:

Name of the Local
Authority

Period of Enforcement
& Role of Authority

Wagholi  Grampanchat
through Zillah Parishad,
Pune

Responsible for door to
door-to-door collection
of segregated solid
waste from all
households including all
generators & ensuring
hygienic conditions by
imposing a general
sanitary cess for
maintenance of public
latrines and removal &
disposal of refuse under
the provisions of
Maharashtra Village
Panchayat Act,1959.
[5.124 (vii)] & (xv) a
special sanitary cess
upon private latrines,
premises or compounds
cleaned by the
panchayat agency. No
such sanitary cess is
collected by the R. No.3
(PMRDA) in its
Jurisdiction.

From 1998-99 till area
transferred to the PMC.

Zillah Parishad

the activities of the

Theo ZP is an official
body that coordinates

chayats in  all its

it was found that -
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activities, such

irrigation
vocational & industrial
schools, village

industries,  sanitation
and public health
among others.

From 199899 as a
Nodal Agency  for
Wagholi
Grampanchayat till area
transferred to the PMC,

Nagar Parishad or Palika

S. 90 of the Municipal
Council & Nagar
Panchayats  Industrial
Townships Act, 1965
makes provision for
Municipal Fund by
virtue of all taxes, fines
and penalties paid or
levied under this Act
including appropriation
duly made by State
Govt with such grants to
every council every year
for the purposes of
water supply, drainage,
public health etc.

Under Swachha Bharat

Mission (Grameen)
[SBM(G)], robust
financial planning,
timely funding,
mobilization of

adequate resources &
prudent utilization of
funds are some of the
key factors., It will
support all States &

Union Territories of




India by release of funds
from Centre to State
Level Implementing

.. | Body.
Municipal Corporation Presently, the Pune
Municipal Corporation
is the Local Authority
for the Wagholi
geographical area as per
the UDD, Notification
dated 30" June, 2021.
Therefore, as per serial
no. 22 to 37, Public
Health and Medical
Services including
Sanitary Works etc.
comes under the PMC
for Wagholi
Grampanchayat. A copy
of the said Notification
dated 30-06-2021 s
already brought on

record.
5 Metropolitan Regional | As per the Government
Authority Resolution No.TPS-

1817/P.K.173/17/Navi-

13dated 18" January,
2018, for the Pune
Metropolitan Regional
Development Area as
per Section 40 (1) of the
Maharashtra Regional
Planning &  Town
Planning Act, 1966, the
PMRDA (R. No.3) has
been appointed as a
Special Planning
Authority excluding the
Local Authority &
Special Panning |




| Authority  Area  as
shown in the Schedule-
2 of Special Planning
Authority  Notification |
dated 18-01-2018 as
mentioned above in this
column. A copy of the
said Notification dated
18-01-2018 is enclosed
herewith for ready
reference and marked
as an Annexure- ‘B ‘._J

6)

7)

The respondent no.3 in its last affidavit had submitted the steps taken
by it as the Special Planning Authority in respect of preparation of Draft
Development Plan for the PMRDA -Areas with the detailed planning for
18 Urban Growth Centres and 8 Rural Growth Centres. One of the Urban
Growth Centre is the Wagholi having 103.03 Sq.km consisting of 10
villages including the subjected Wagholi Village. PMRDA has been
recently being appointed as a Special Planning Authority for PMC &
PCMC Corporation areas also, but only for preparation of planning and
not for implementation of various schemes. It does not mean it will
responsible for development of infrastructure also, which will be
provided by the concerned Local Authorities or Bodies.

The respondent no.3 has received 66,000 suggestions & objections from
the public at large and completed its process. These objections &
suggestions are under scruting, Once scrutiny is completed, Draft
Development Plan Report will be prepared and then after approval by
the PMRDA will be submitted to the State Government for its approval
by end of March,2023 under section 30 of the MRTP Act, 1966.

| therefore say & submit the Respondent No.3 is not at all responsible
for any of earlier Legacy Waste as was assessed draft Environment
Compensation by MPCB or further assessment inadvertently assessed
without extending any substantial opportunity of hearing or presenting
its case and thereby principles of natural Justice mvhmd. Therefore,
proposed compensation on the PMRDA may kindly be stayed & set aside
as per the provisions referred above. The nt n0.03 denies the

364
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329 3
R
affidavit of the MPCB imposing Proposed environment compensation
on it without its responsibility,
Solemnly affirmed on this 12" day of December, 2022 at pune.
For the Respondent-PMRDA, .
e
Affiant i
W Sty
(Vijay Kandgave)

Executive Engineer,
Engineering Div-1
PMRDA, Pune

Verification
I, Vijay Kandgave, Executive Engineer, Engineering Division No.1, PMRDA
Age - years, occupation-service, do hereby state on solemn affirmation
that the contents of paragraphs 1 to 7 of this affidavit are true & correct
to the best of knowledge and belief. All Annexures thereto are true
copies of record available with me.

i -

Authorized Signatory,

(Vijay Kandgave)
Executive Engineer,
ED Engineering Div-1
NOTED & REG;T‘?RLEQE‘* PMRDA, Pune
I

AT. SR. NOc.- "]

EFORE ME

&
. §. KAMBL
. ._“ by
VEANMENT OF INDIA
as, G211 B
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Onginal Application No §2/2020 (W2)

Oagadwhan Asanphat Kamgar Vikas Paishod
Maharashtra -} Applicam

State of Maharashtra & Others IR 'U’er::l:

lional Afficavit in comphance of the order passed by the Honourable NGT W2 dated
021 and n conbinuation of earlier Affidavit dated Bth Janyary., 2021

that The Maharashtta Metropoldtan Planning Committee (Constituton and
81 AL 19898 (Hereinaflel referred to as "MPC Act”) was enacted to provide for
uting in every Metropolitan area a Metropolitan Planning Committee to prepare a
— 3 Development Plan for the Metropolitan area as a whole, and to provide for matters
{‘!tl_._adﬁnemed therewiln or mcidental thereto The committee's majar function is fo prepare
—— & Uraf Development Plan for the Metropolitan area having regard to the plans prepared
by the Municipalities & Panchayats in the Metropolitan area and to recommend through

the Chairperson of Metropolitan Planming Committee the approved Draft Deveiopment

Pian 1o the State Gowvernment.

Z | say that Government of Maharashtra wde Neotficabon No. TPS 1859/1191/CR
BOMSUD-13 dated 23rd July 1999 vide clause (c) of Section 2 of the MPC Act, 1999
declarsed some area around Pune cty as the Metropolitan area for the purposes of
pan XA of the Constitution of india,

4. | say that the Government of Maharashtra vide Notfication dated 31st March 2015
nad notified Pune Metropolitan Development Area under section 42A of Maharashira
Regional & Town Planning Act, 1968 (Hereinafter referred 1o as "the MR & TP Act") and
consiituted Pune Metrapolitan Region Developmant Authority for the ssd area under
secnon 42C of the MR & TP Act. Harelo annexed and marked as an Exhibit

A 15 the copy of the sawd notication dated 31* March 2018

4 ¢ furier say ano submit Mat the Manarashtra State Legislature thereafler enacted the
Muanarashira Metropolitan  Region Development Autharity Act. 2016 (Hereinafter
referred 10 45 "MMRDA Act') which was brought into force with effect trom 13" June
20116, The said Act has baen énacted to prowida for the establishment of authortias for
cenain areas dectared as Metropolitan areas for the purpose of co-coordinating and
supenvising the preper, orderly and rapid development of the areas In such region and
execuling ptans projects and schemes for such development and o provide for matters
connected therewith and incidental thersto As per clause 13{2) of MMRDA Act,
netwithstanging anything contained in the Maharashira Regional & Town Fl;nnmg
Act 1966 or mny other law for the tme being In force, the Authonty shall assist ihe
Metropolitan  Planning  Committee  constituted  under  the  Metropolitan  Planning
Committee Act = preparaton  of  Development Plan  under thal Acdt

| iy that Governement of Maharashira has issued Notification dated 11th July, 2018
wreby in exascise of powers conferred by section 3(1) of the MMRDA Act and section

42C ana 42F of the MR & TP Act, the State Government had established the Pune
etropolan Region Development Authority (Hereinafter referred 1o as the "PMRDA")
for the Pune Metropolitan Region and further rescinded the Notification dated 31st
March 2015 Hareto annexed and marked as  an Exhibit
B iz the copy of the saxd Notification dated 11" July 2016.

-y L ; -
2 6 1 say that the Gw.m‘;uﬂw! rashira there
J January 2018 in exercise of p : ¥ auhaac Sy - :
MR & TP Adt .m,ﬁ_ ’._' . / 18 ) “Ihihllﬁ
na{ﬂimhﬂn.ﬂ“nﬂﬂﬂ‘.“ rea’ and . TR e il

'

|
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Wor development of the sad notilied area with effect from 31st March 2015

I say that 1he State Govermment wide Notfication dated 30th June 2021 has extended
e Mumicipal Limits of the Pune Municipal Corporation by including 23 villages in the
unicipal Limits of the Pune Municipal Corporation. | say that thereafter the
sovernment of Maharashtra vide Notification dated 14th July 2021 has in exercise of
powers conferred by section 40 of MR & TP Act declared the area of the aforesaid 23

—- -~ villages, which were included in the Pune Municipal Corporation as notified area and

; appontea the PMBRDA as the "Special Planning Authority” for the said area The
clea  Waghoh  wvillage s included in  the aforesaid 23 villages

that Pune Metropolitan Planning Committee vide Resolution No 2 dated
018 had authonsed the PMRDA for preparation of Draft Development Plan of
etropolitan Region Accordingly, PMRDA under the provisions of Section 23 of
¢ 400 & TF Act had declared its intention to prepare the Draft Development Plan of
) ide Netice No PL/DP/PMR/OB/2017T/CR 36/8r-1/130/2017 dated 19th June 2017
ch was published n the Government of Maharashira Gazette dated 06/07/2017

£ 1 say that accordingly the draft development plan of the Pune Metropolitan Region
along with the notified area of 23 villages was prepared and approved by the Pune
Metrapolitan Planning Committee vide Resolution Dated 29th July 2021 Accordingly on
30th July 2021, a notice as contemplated under section 26 of the MR & TP Act. has
been published in the official Gazette on 02nd August 2021, calling for objections and

suggestions from the public at large Hereto annexed and marked as
an Exhibit ‘D" 1s copy of the said notice

10| say that in the draft development plan, 18 Urban Growth Centres and 8 Rural
Growth Centres were identified and based on economic seclors. each growth centre
was propesed with a role that complimented its development | say that detalled
planning for each 18 Urban Growth Centres and B Rural Growth Centres were prepared
by proposing robust  transponation gnd, equdable distribution of social
taciities and public utility system

11 1 say that Wagholi Urban Growth Centre is one of the 18 Urban Growth Centres
proposed in the draf development plan It's total area is 103.03 Sg.km., consisting of 10
villages including the subjected Wagholi village.In the draft development plan of
Wagholi Urban Growth Centre, following 2 reservations for Solid Waste Management
has been proposed

St No. Reservation. Reservation Name Village Gut No. Area (Ha.) Land Ownership |

1 115 SWM Perane 489 P 2427  Sarkari Gairan |

2 88 SWM Bhavadi 267 P 14829 Sarkari Garan

12 | say that as contemplated in section 28 of MR & TP Aci, the planning committee will
be established 1o hear about suggestions / objections received on the published draft
development plan Accordingly, the modified plan will be submitted to the State
Government for final sanction, under section 30 of the MR & TP Act

13 | say that, as mentioned above, the subjected Wagholi village has been included
within the Municipal limits of Pune Municipal Corporation and PMRDA has been
appointed as “Special Planning Authority” for the said village. Accordingly, PMRDA has
prepared the detalled planning of Wagholl Urban growth centre and published i
for suggestions / objections.

14| say that chapter VI of the Maharashira N far
duties and powers of the Municipal A
said chapter VI makes it incumbent 4 _

adequale provisions for the co
offensive matter and rubbish,
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T
. ’rU!: ,"":.l say rh_a[ accorangly now the Pyune Municipal Corporation shail make armangement
: Jthe collection Bmoval. treatment & disposal of rubbish produced in Wagholi village
2 PMRDA, as Specal F‘!anning Authority, will assist the corporation tg Procure the
‘oairan Land proposed under the reservation of Solid Waste Management in the draft
developmen! plan of Waghol Urbiap growth centre

16 | Turther Sy ana submit thay the PMRDA never collects 2Ny municipal taxes from
any of the area for which |t has been declared as the Special Pianning Autharity on
account of functions 255N8d 1o it | further say and submit that the main role of the
FMRDA has been very well defined in the preamble to the Maharashtra Metropolitan
2gion Development Authority Act 2016 undar which_ it 15 constituted and it has been
the area mentioned in the schedule appended o the said notification as
fea  and appointed the PMRDA as “Special Planning Authority” for
t of the said notified area with effect from 31st March 2015 as per the
1.ﬂm January 2018 n exercise of powers conferred by subsection (1) (d)
of the MR & TP Act by the Governmant of Maharashtra, It's main role
co- ordinate and supervise the proper, orderly and rapid development of
e T aFeak 'the areas under the PMRDA being executed of plans, projects and
: 5'5"'?‘9“";4@)? such development by respective authorites as per powers and functions
I Fssig them | would like to refsr 1o and tely up on the following documents in this

Section 53 (3) of the said chapter VI makes it incumbent on the corporation o make
feasonable and adequate provisions for the collection. removal, treatment &
disposal of sewage. offensive matter and rubbish

b) Section 45(2A) of the Maharashtra Village Panchayat Act, 1959 under Schedule-1
(Entry 28 t0 310 provides for the administrative powers and duties of panchayats in
respect of Cieansing of public roads, drains, bunds. tanks and wells (other than tanks
and wells used for wrgation) and other public places or works. Reclaiming of unhealthy
localives Removal of rubbish heaps, jungle growth, pnckly pear, filling in of disused
wells. insanitary ponds. pools, ditches, pits or hollows, prevention of water lagging in
imgatec areas and other improvement of sanitary conditions etc

Section 1A of Maharashtra Panchayat Act also provides for development of
panchayats as Growth Centres the State Government shall, by notification in the
Official Gazette, direct that a panchayat or a group of panchayats may engage experts,
technical support agencies and skilled manpower on contract or on consultancy basis
for conceiving, prepanng, executing, operating, managing,
maintaining and supervising the panchayat Development Plan, Land Development Plan
ang Enwvronmental Development Plan for planned growth of the panchayai as well as
the Livelihood and Employment Development Plan, Physical and Social Infra- structure

,:ﬁwqiavmapmem Pian and other related activibes 1o develop such panchayats or group of
“_"

P ayals as growth centres, :
e ion 124 of the Village Panchayat Act, 1959 further empower village panchayat for

ES fier
i\ S & Levy of taxes ana Fees by the Panchayats

" ¢) Zilla Parishad and the Parchayat Samiti lo, encourage the establishment and foster
the development of panchayats in the area for which they are established & to
supervise and control the administration of panchayat in the area for which they are
established & 10 perform such other functions as are Imposed by this Act, and as the
State Government may from time to time prescribe. (S.135 of Panchayat Act)

d)l further say and suomit that the the Respondent- (No.3) al filed an
affidavit date::l:l Bth January, 2021 aboul the circular datdd 28.10.2028= the
Waler Supply and Sanitation Department, ment of }

Swabhami 2020/PK 116/ PP16. | say that taking

the Consolidated Funds of the States 10 sug
and Municipalibes during m- ,

the year 2020-21 inter- alia acceple
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L i‘; Er?an:sh?or': JREE:'-IH Finance Carnmssion (FC-XV) Repont worked oul a total size of

v 60 750 CTD{-E !IZE‘GB_ bodies FMounting to 80,000 crore for 28 States. out of which,
'-‘f-ii’be Bimi Galoc:“lgﬂ have alteany been tecommended for 2020-21 of which, 50%
of grant s g g tA: "ed) and the ramaining 50% as ted grant State-wise allocation
ol IS given in Annexure-l. A copy of the Issue of Operational Guidelines for the
mplementation of the 'ecommendanons on Loca! Body Grants contained in Chapter -5
of Fifteenth Finance Commission | FC-XVRepon circulated by the Ministry of Finance
Department of Expenditure (Finance Commission Division), Government of india dated

0”3’5*2?2‘3 s enclosed herewith ang marked as an Extibit- 'E °. which is seff.
anatory

ther say and submit thar the \Water supply and Sanitation Department
ent of Maharashtra theratare |ssued the Guidelings for the Sold Wasié
Pent and Sewage Waste llanagement (o be implemented at the indrvidual and
I by way af the instrucuons to all th= concerned depariments of the State
gnt including ZF. District Catlectors anyg Divisional Commuissioners of the Stats
*nt for further necessary implementation The copies of the True Translation aof
¥ ath Guidelines dated 26-06-2020, foliowed by the Government Circutar dated
(72020 duly circulated are enclosed as an Exhibil- 'E' In fact, this copy is not
€d 10 the PMRDA, may be not being the implementing authority or otherwise.

f) These Guidalines are not ust & circular but are further supported by Annual Action
Plan prepared by the Water Supply and Sanitation Department, Government of
Maharashtra vide email dated 08-C7-2021. A copy of the True Translation of the Marathi
Annual Actien Plan is enclosed herewith as an Exhibit- 'G’

g) | further say and submit that the Rural Development Department, Government of
Maharashira vide G R No. Paviaa -2020/PK 82/Finance -4, dated 27th July, 2020 has
alfeady communicated the decision about the ralease of the First Instalment of the
Grants o the Local Bodies A True Translation of the Marathi G.R. in to English s
enclosed as an Exhibid- 'H'

h} The Respondent No 3 therefor: after obtaning above documents from the online
netwark, has further procured ceran documents from the Pune JilhaParishad
(Grampanchayat Dwision), Pune about the reiease of funds or grants to it from the
State Government dated 24-08-2070 26.03 2021, 23-04-2021, 11-D6-2021, 25-08-2021
and 08-10-202% respectvely | am enclosing herewith the said communications
recerved by us on what's app in the Marathi from the Pune JilhaParishad, Pune. These
communications have been transtated into English and true translated copies in English
are enclosed herewith as the Exfibit Nas 'I-1" 10 |-6° respectively

17 The Waghoh Gram Pancha,at area since beginming was coming under the
jurisdiction of CEQ. Z.P , Pung Therefore, under Swacha Bharat Mission (Rural) Stage
.2 the CEQ, Z P Pune had subruited Annual Execution Scheme in the prescnbed
format by letter datec 11th June 2021 to the Proect Director, State Water and
Sanitation Mission, CBD Belapur. Nawi Mumbal. Thereafter, the Desk officer, SWSM,
Government of Maharashtra by his letter dated §/7/2021 specifically communicated the
CEOQ Z P and the Project Director, SWSM Division the approval for annual action pian
2021 -2022 and asked to ensure that necessary works for solid waste managemeant
and sewage waste management been undertaken with regard to the annual action plan
o rring expenditure out of Swachha Bharat Mission (Rural) Thus, the funds are
Mdned out of Central and State Govemment Funds for solid waste managament. It
MeJorisubmitted that the Chisf Executive officer, JillhaPanshad is the necessary

pefore merger of the WagholiGrampanchayat area
iGrampanchayal ares has been
Corparation shall make
| traatment &
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. posal of rubbish produced in Wagholi vilage The PMRDA, as a Special Planning
o ' thority, will assist the corporation 1o procure the Gairan- Land proposed under the
] ation of Sohd Waste Marnagement in the draft development plan of Wagholi Urban
wih centre
Solemnly affirmed on this 16 day of November, 2021 at Pune
=il Identfied by Affian,
ey —\J-fj:‘u e «u\
vocale A rSed Signatory
Verification

The contents of para 1 10 17 of the affidavit are true and correct 1o the best of my

Knowledge and belief. All annexures thereto are true copies of the documents received
by my office. Authorised Signatory,

Dated this 15" November, 2021 at Pune

MANJUSHA
FoaAy

Joint Director, Town Planning
and
Metropolitan Planner (Planning),
PMRDA, Pune

AT. SR. NO. [3:5€/2.02)

L] .

NOTED & REGISTERED’

(15 Nov 2021
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NOTIF ICATION

Urban Development Department
Mantralaya, Mumbai - 400 032
Date: 3170372015
u‘o‘ln-.-lwnulum ’ -'*"O-TPS-WIS:'!N-&_'ISKER-IFMMB:- Whereas, the Government in | rhen Des Sopme.
]{r;luﬂnf.\} 1 DL’]JH“I’IIUH‘I vide s hotlﬁcﬂ-ﬁ()ﬂ NDTPs-lgggll |9]-‘CR-8L‘-‘|Q‘JW.-D-]~{. Jdatef phy d Jul

Town {1999 (hereinaficr referred 1o gy "ihe said Notification™), 1ssued in exercise ol iy Pobecss
Maanlog Acr, | Sunferned by cliuse (o) of Article 233.P of the Constitatien of India rezsd ooy
190G | deetten 2 oof the Maharsshira Metropolitan Planfing commitien 1t Mlinuance of Provision
e WL 199, cenain area, in ap around the City of Pune and Pimpei-Chuehwad Muaietya)
Corportion, a specttically described in the Schedule-A4 appended 1o . N e,
ias bc:-nldtclalrcu us the "Pung Mewropolitan Area® for the Purposas ol e [N\ o oy

Cunstitution of India {hercinafter refermed 10 g “the Pune Metropolitan (e ),

s wlnsreg (et o

And whereas, (or the purpose of securing planned Jdevelopment o) e Sttonding
urban archs, the State Government is empowered to declore any anea s 5 De elopment grou
under Section 42A of the suid Act and for such develupment wea the Staie Governmen. i
uinpuwered 1o constitute the Area Developmient Amthority under Section 320 o (e shasegs
LA of the Mabnrashira Regional & Town Planning Act. 1960, (herging't - nelumrad @
Uil said Aet™):

And whereas, it has been observed that the rapid urbonizition is whing plics m 1
INri-urbun wrews arvund Pune and Pumpei Chinchwad Munivipal Corporations R ETT

M depeadent authorty  for controlfing  the  developmena| WVt Wi praer
idisiuere,

And whereas, Govemment is of the opition that the ssid Pupe Meireplion, g ¢,
declured ss  Development Area’ . und further to constitute dreg Beveloprcit Anthnity (o
the suid Development Area for its planned and orderly Development and tor praser
clleetve implomentation of Bevelopment Projects:

Now theretore. the Gavernment of Meharashirs hereby Gide this notificalim

&) in excrcise of the powers confermed under sub-section (1) 4 121 0f Seetive 42,4 of
the said Act declares that, the area falling under the jurisdiction o e P P
Metropulitan Area, ss descrived in the Schedule A anuchoed with (. aaificalai
vacluding arca of Pune, Dehu and Khadki Cantonment Bourds 1o oo i “Fu.

Metropolitan Development Area”

A1 exervise of the powers conforred under Sub-sevtion (1) and 131 0f Secton -l?.L_ o
the suid Act, constitute “Pune Metre i Regivnal Developmen: \uthoris, ™
consisting of the members us mentioncd in Sehedule B, L0t wil o Puge
Metropolitan Development Anca

¢)In exercise of powers vonferred und ¥ (%) of the d Act i,
following ves for 3 Macoputitan Regionat

in

Fale -nww'\.l;-\',w‘o,-_|_§I




——

WS aned ynder Seetion 423 the effice of the Py Metrapatitan Regimal
4 ‘Iq_l’,'ft'c'.fﬂflmcm‘ Awthority” shall be established g the new buildi ng of PCNTDS
AT Clinchwad Nenw Town Developmen Authority) | Tpe Collector, Punc |
£ Pune Metrapalitan Regiongy Developmens Tuthariny
w0 L prosserly establistied and staris functioning with immedine offory.

e Puse Vewopatitan Regional Develapmens Atthority” shail e the planmiang
VOO as per section 425020 and shall perform all dugyes itnd functions of (e
piannig \utherity. The Pune Metropolitan Regiana Developmen Autharin
shull prepare-evelopment Plan within the said developrmey trea inder thy
ervisliom of the said Aet. Such Development Plan shall he peepared byt g0

Ambarin through ihe Pimpri-Chinchwad New Town Developmeny Authority

WAL s par the provisions made under Section 42(F)1 }ili) in order 10 enable the

Pure  Meteopolitan Regional Developmeny Authoriny” 10 controi ihe
devdepmental acuivities in accordance with the Development Plag ind T
Flansing scheme i the said development area, technieal suppart shali he
“neered b the office of the Assistant Director Tewn Planning Pune 1)) 1,
bR of thedr own staff

M Development permission fees ViZ. scruting fee, premium churges,
develupment charpes, compounding charges cte. shal] be deposited in the
separale beads of Pune Metropolitan Regional Development Authority ns

“Development Fund”. The Authority shall open the Separite aceonnt for this
irpose,

1) The  developmen: proposals and special regulations of the sanctinned
Repional Plan Alongwith Development Control and Promotion Regulmions
medified from time 1 time shall be tpplicable within the area (il the
Foalisarion vl Development Mlan for the said PMRDA arex

Man showiing the aren and of Pune Metropolitan Develapment Aren w availabie in

Aflow na wfiSess.

Celletor, Pune
L Chael Frecutive Officer. Zilla Parishad Pune.
1) [ Yirecior of Town Planning, Maharashua State, Pure,
V) loint Director of Town Planning, Pune Division, Pune.
N No. 742, Sahakar Nagar, Sarang Society, Pune 9
v HUifice of the Pune Metropolitan Regional Development Authorin
AL New Admimistonive Building, Near Askurdi Railway station, Peine-34

ITis Notificaon  shall  also be made available on G?vummam wc’m;u
udehanehimeoy jn and wab site of Director of Town Planning Maharashira Stage
Sl manpneshie sov in,

Iy Order and in the Name of Governor of Maharashirs,




Meeompuniment gy the Governmeny h| Urbm;ﬂeﬂ.
Hiiihg dlopment Dep Eﬁ‘
bearing hu.TPs-isLmrznmsmaamyun-z.l diated 303217 L

i IR =y _._'_"_-_f_'_‘""'--—'_'___‘-—v-——_ e — Y
IL?-” .Pu:'rrr .H-::upnbmn Brlwumdm shall comprise thy whol o] The 1ren il M 2 2ed Pone
[ e Valuka and pans of e Haveli, Bhor, Draund, Shisue, Mulshi g Khed Taluby uf e Erlainne

il rfﬁm33"“3?5’&5.‘2!'3‘;‘3::“:2‘;;522‘3E“:’f;:";""' - e
v 5 v Hiina Lastam
! butidary of villages SangaviSandas, Shindewad Hmgangaon o taveli Fatik,
 wlong river Mulla-Mutha and sastern houndury of village Napdpe. Buricwid.
. Shajpurwadi of Downd Talpks, Sourihern bouadary tllage Burvemddi .
S _b.‘qltwrn boundary of villy Horibhadak,
Wem Westarm bowadary of village Gl;u_;{ﬂ fiTr.{;.,-“'quT;.im'u: 7] "-TRT 13kl
- . -._.‘-1_"4:141;_-._1 north ward alooy western boundan: or Maval 1:luka
Murih Seartwm ?Eund:u} of villaga Mﬁm‘tifﬁf’\ﬁ.mui T{-'ﬁihu.l_n.-_:-r f
ward along western gnd northern botndary of village sawardor a2 Kled | alia »
MNaorthym boundary o village Malalunpe alne weitern baisntirs o Y Alng
Ambothan und tservafier along river Bhima, upto aud along eassin baesidiry 1
| villuge Kadechiwadi ami village Rase. surthem bound.ciey of Lty 2 ey JT
Chartioln K e, Dlanore, Soln and Markal, novthery emdae a1 st
| Khuré, Dhanuey, Solu amd Markal, nocthen bountan of village \ aowali, i
nitthern boundary of villzye Pimpale Juglap o weatern ard norhen oy o
I villnge Jategoon (Khw) 1o fiver Bhima 1o westermn sl vonlie Iattarlis v

illages Bautwadi, Burnm jwadi, Gunugnonhhulsa
D Sowih soethemn boundsry of village Shindwne 1o Bhilurewarti o Havel, i, cogemn
' boundany of village Gogalwadi, ensten: boundary furm villug, \ ciu 1q aillage
Pande of Bhor Taluka, along river Nir, river Gunfawani funing s tin g
| wuster doundary of villoge Khadg;, sourthein, westenn aoid sorslepm eyt
sillage Mulegnon, rver Shivangs, sourther snd Wkt boun Ly o il
Kondbenpur of [laveli Taluks, sourlers boondan: of village Viters Siol, vgesd o1
Finveli Taluka, western baundary of villages Malbhed “laod . 8 It WY I8
| [l Kudje. Agalambe and Ahjpe, Kondhave, Dawade 10 we ain evican
' | village Bhukum of Mulshi Taluka. souithern boundury of villuy, Firwmr, L= g,
Southern on Westers boundary of village Uravade 10 Sopshen and W sgen
| boundary of village Ambadvel, western ws porther Poust oo il
LBotavade W western boundary of village Chande Man i soumtbn Sacwden i
villmge Kasgaon p,m. 10 village Ajivii of Maval Tuhba, sourthery bocudsey
villuge Shiroli of Mulshi Taluka, Tata Lake (Mubshi Lake) ued lenn i
" of villngs Ghulake.

— — - ——

By Order wndl in the Nume of Governor of Maharashira,

' = A b ik
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| 2 |) e
"."Eizrumplﬂ iment to the Government ig Urbun Deyel opment Departnican
UQ;‘;’ bearing No. I'PS—HlM!ﬂM]fCwaiyrn_lJ dated JI-‘&‘-ﬂliis.
‘.‘j?_.{'i? ;_ “_:- _ Member e o =
v Ciugrdian Minister of the Pune Distrier R s — ey

Ulsding, s

v Presidenr, Pune Zills Pasighad

B Colems Mot

3 Mayor, Pune Musnicipal Corporation —_— o ';t}.,.,:;
) _ﬂ_Mn}vr. Fimpri-Clanchwad Eur_pu_r;;;ﬂ'_‘_‘— - . = A

W Chattman of Maval Taluka Panchayar Samn) ——— -?.;._Lnu;-_,-- o

% Chainnan of Haveli Taluka Panchaym Samir y—— -

e
Ex Onicio Mty

@ Chwrman of Bhoe Taluka Panchayat Samn T TR T en Sevra

¢ Ulmioman of Daund Taluka Panchasat Samin " B Eebbiens Mot
¢ Chairmian ﬁﬂ?m‘r‘ﬁ.ﬂ"ﬁ;&}m Samis o
Yo L Is.;urn.nTul' ilﬁnﬁﬁﬁ&mmﬂ 3
¥t \ haiman of Kied 1aluka Panchayar Samit; N M

%3 I'eesident Takogaon Dabhede Mumicipal Councll "L O Mo

Eac Uil v Mol

G THE s Migiter

Y| Presdent, Lonawals Municmal Conel
s | Presudent Alandi Munkipal Councii Ty Ex Uit Meror
4 Commnssone, Puse Munkipal Carporation TR

Fx Utiicu Memlve
'_ﬂ_"i-' T Commissioner. Pimpei-Chinchwad Corpuration o R Otfichr Meainr
e Collectar, Punc CEx. Dfow Member—
| T4 m_l sesvtive Officer Zilla F;M Pune or the pum_n‘ﬁ Y UnTic i Mgt
nomindted by him not below the rank of Deputy Chiet
Cxecutive OfMieer
¥ Chiel Laecutive Oificer Pimpri Chinchwad Nas nagur tx Uiliin et
faditibasran e )
e Uil l.q, ieer. Maharashirs Jeesan Praghikaran. Pune or the B O Memiber
Persan momiraled try him not below the rank of Supenniending
" Engineer - I
¥t willewwent Comnnssioner and Director of Land Kecurd. Pune Ex 116 0 Jeral
0 the pereon noimisated by him not befow the rank of Depun
¢ Iprecior of Land Record

Ly N 50 snactie oF

%% Chif officer, Talegaon Dabbade Mumicipal Cownell Ly o0 fis Sierror _
Ry Cliicl officer, Lonawals Manicipal Council TN O Wenir
3% Chiel officer, Alandi Monicipal Councd Ex Offick ot
4 Juint Director of Tawn Planning and Chiel Executive Officer,  Munber Seert 1)
. PMIRDA  —

. .‘i:.:lu]ij

ruviary o Loveran. |
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URBAN DEVELOPMENT DEPARTMENT W\
Mantralaya, Mumbai 400 032, dated 11th July 2016 "
NOTIFICATION

Mastarasieraa Recionas anp Tows PrLasnivg Ac, 1966 anp Mararastrma MrmrRopoLrTan Reciow
AUTHORITY ORDINANCE, 2016,

No.PMRDA 3316/CR 54/UD-7 —Whereag, the Government of Maharashtra has, vide the
Government Netifieation, Urban Development Department, No. TPS-1899/1181/C R.B0/S0/UD-
13, dated the 23rd July 1999 (hereinafter referred to as “the said Notification"), issued in exercize
of the powers conferred by clause (¢) of the Article 245-P of the Constitution of India read with
clause (c) of section 2 of the Maharashtra Metropolitan Planning Committees (Constitution and
Functions) (Continuance of Provisions) Act, 1699 {Mah. V of 2000), a certain area, in and arcund
the City of Pune, as specifically described in the Schedule appended to the said Notification,

;la;!iared as the Pune Metropolitan Area for the purposes of Part IX-A of the Constitution of
naa;

(hereinafter referred to as "the said notification under MR and TP Act™, issued in exercise of the
powers conferred by sections 42A, 42C and 42F of the Maharashtra Regional and Town Flanning
Act, 1966 (Mah. XXXVII of 1968) (hereinafter referrod as “the MR and TP Act”), declared the
Pune Metropolitan Area as a “Pune Metropolitan Development Area” under section 42A of the
MR and TP Act, and under section 42C thereof also constituted the Pune Metropolitan Regional
Development Authority as “Pune Metropolitan Regional Development Authority” (hereinafter
referred to as “the said Area Development Authority™, and vide the Government Notification,
Urban Development Department, No. TPS.1815/613/CR 308/15/UD-13, dated the 4th December
2015 and No.TPS.1815CR 313/15/UD-13, dated the 10th February 2016, inter alia revised the
limits of the Pune Metropolitan Development Area;

And whereas, the Governor of Maharashtra has promulgated the Maharashtra Metropolitan
Region Development Authority Ordinance, 2016 (Mah. Ord. XI of 2016) (hereinafter referred as
to “the said Ordinance”) on 13th Jane 2016, to provide for establishment of the Authorities for
certain arcas declared as Metropolitan Areas ender clause (e) of section 2 of the Maharashtra
Metropolitan Planning Committees (Constitution and Funetions) (Continuance of Provisions)
Act, 1999 (Mah. V of 2000), for the purposes of co-ordinating and supervising the proper orderly
and rapid development of the said area in such regions and of executing plans projects and schemes
for such development, and to provides for matters connected therewith or incidental thereto:

And whereas, proviso to sub-section (3) of section 4 of the said Ordinance provides that, the
#mid Area Development Authority shall continue to carry out its functions and duties till the
Authority is constituted under sub-aection (1) of section 3 of the said Ordinance:

And whereas, the Government considers it expedient to establish the Metropolitan Region
Development Authority under sub-section (1) of section 3 of the said Ordinance, for the Pune
Metropolitan Region, more specifically described in the Schedule appended hereto and accordingly,
to rescind the said notification under MR and TP Act.

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 3 of the
Maharashtra Metropolitan Region Development Authority Ordinance, 2016 (Mah. Ord. XI of
2016) and section 42A, 42C and 42F of the MR and TP Act and all other powers enabling it in this
behalf, , the Government of Maharashtra hereby,—

(@) establishes the Metropolitan Region Development Authority to be called “the Pune
Metropalitan Region Development Authority” for the Pune Metropoli an Region, more
specifically described in the Schedule appended herste e areas declared as the
heduled Arees by the Hon'ble President of I

20
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Aren ynder Bection 42A of the MR and
Region Development Authority as Area )
s ind the Government Notification, Urban
ana/y B/UD-13, dated the 4th December
the 10t February 2016; by which inser alia the
pmont Area has been declared

(PMRDA)

East.— Eastern boundary of village Tardobachiwadi, Golegaon, Chavanwadi, Nimone,

N‘hararat. Khokadwadi, Andalgaon, Nagargaon in Shirur Taluka, Eastern boundary of
village Ganesh Road, Nangapn, Varwand in Daund Taluka,

South.— Southern boundary of village Bopi Pardhi, Wakri, Bhandgaon, Yavat, Bharatgaon,
Thamanwadi, Dalimb in Daund Taluka, Southern boundary of village Shindwane in
Haveli Taluka, Eastern boundary of village Garali, Eastern and Southern boun
of village Shingapore in Purandar Taluka, Southern boundary of Udachiwadi,
Kumbharvalan (s fastern boundary of village Pimple, Borlewadi, Eastern ang
Southern boundary of village Panavadi, Southern boundary of villages Ghera
Purandar, Bhairavwadi and Misalwadi, Eastern and Southern boundary of village
Kumbhoshi, Eastern boundary of villages Morewadi, Vagajwadi, Bhongavali,
Panjalwadi, Taparewadi, Gunand in Bhor Taluka, Southern boundary of villages
Gunand, Watharhing, Nhavi, Rajapur, Pando, Sarvle, Kenjal, Dhangavadi, Nigade,
Kapurho), Harishchandri, Umbre, Sangvi Khurd, Nidhan, Didghar, Viravade, Jambli
and Sangvi Budruk i Bhor Taluka, southern boundary of villages Ambavane,

jawane, Adavali, Margasne, Askawadi, Vinjar, Malawali, Lasirgaon and Dapode
in Velhe Taluka, Western boundary of village Dapode to Southern boundary of village

aon, Southern boundary of villages Rule, Kadava, Wadghar, Ambegaon Bk,
Divashi, Shirkali, Thangaon, Pole and Mangaon villages in Velhe Taluka, Weatern
boundary of villages Mangaon and Kasedi in Velhe Taluka, Sputhern boundary of
villages Tav and Gadle in Mulshi Taluka.

Narth.— Northern boundary of village Malegaon Bk, Pimpri, Malegaon Kh., Kune Ansute,
Ingalun, Kivale, Kashal and Talat in Maval Taluka, Northern boundary of village
Wahagaon, Tore Bk., Hetruj, Kohinde Bk, Gargotwadi and Kadus in Khed Taluka,

Western boundary of Chaas to Northern boundary of village Kaman and Mirjewadi,

Northern boundary of village Kalechiwadi, Arundwadi, Sandbhorwadi, Gulani,

Chinchbaiwadi, Jaulke Bk, Wafegaon, Cadakwadi in Khed Taluka, Northern bo

of villages Thapewadi, Mazlwadi, Khairenagad, Kanhur Mesai, Midgulwadi, Malthan,

Amdabad, Annapur and Shirur in Shirur Taluka,

N BRIALF OF GOVENSMENT #RINTING, WEATIONERY AnD
AT DOVERWMENT CENTRAL PEENS. 13 4, MIFAL] SUSMLATH
UTATIONIRY AN PLIBLICATION. 314, METAL MURRUAN WOALL

21
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8Y METROPOLITAN COMMISSIONER AND CHIEF EXECUTIVE OFFICER
Unger Section 23 of Meaharashtra Regional nd Town Planning Act. 1966

Deciaration of Intention for the preparation of Deveiopment Pian for the Pune Metropoditan Regian
Public Notice

No PL/DP-PMR/08/2017/C R 36/8r-1/130/2017.— Whaereas, Govemnment in Urban Development
Department yioe its Notification No. TPS/1898/1181/CR-80/89/UD-13, dated the 23rd July 1989 issued in
“xeccise of the powers confermed by clause (c) of Article 243-P of the Constitution of India read with clause
(€1 of Section 2 of the Maharashira Metropoiitan Planning Committees (Constitution and Functions)
Ordmance, 1989, (Mah. Ord. Xil of 1969) & certain area, in and around the City of Pune has been declared
as the "Pune Mevopolitan Ares” lwhmanuwmll-auhmqm;

wm“nwdmlmmmmhm
No PMRDA-3316/CR-54/UD-7, dated the 11th July 2016 has '

(aJEmMsMhmunmmm o be caik '

Regron Development Autharity” for the Pune Metropoitan
Sdnmwhlm.m :
of India from time to time; ;

e b
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{b) Rescinded ihe Governmant Nolificetion. Urban Developmant Depan Mo, T8 12041 |\ &
BTAUD 13, dated the 3181 March 2015, by which the Puns Mairopoiian Area has 3:32 ? {:_t\.?/
Development Area under Section 42 (4) of the Mohatashira Raglonsl and Town Planning Act, 1668 and & N7

conshuled 1he Pune Metropolitan Region Developmant Authorty aa Ares Develapment Authority undar et . 7
Secian 42(C) tharea!, and the Govemment Notificabion rban Devalopment Depariment ha TPS 1815 '
13CR 309/157UD- 13, dated the 4th December 2015 and No TPS 1818/CR 313/18/JD-13. dated the

10 Februiry 20168, by which infer-alia the revised lims of the Pune Matropolitan Developrment Ares nas
been declanid

ana whamsas, the Pune Metropolitan Ragion Development Authority considered  sxpediant o prapans
ihe Devaiopment Man for the development of the Pune Metropoitan Region .

N3 whereas. as per the directives of the Pune Metropoittan Planning Commdtes vede Resolution
No 2 aated Bih July 2018, the Pune Metropolitan Region Devaiopment Authorily in the meeting haid on
<8th Decambaer 2016 has passed Resolution No 8 for the prepavation of the Developmant Bian for the
area under the Pune Metropoltan Region and has authorzed the Metropoidan Commissionar and Chiaf
Executive Dfcer Pune Melropolilan Region Davelopment Authorty 1o declare the intenton 1o prepare the
Develooment Plan with the prior approval of the Hon Chairman of the Pune Matropalitan fagion
Sevelopment Authanty and Chief Minister, Maharashtrs Seate

=Nt whiereas. the Hon, Chairman of the Pune Metropalitan Region Development Authonty and Chief |
Wirrsier. Maharashira State on dated 91 June 2017 kas accarded sanclion fo the Metropolitan 4
~emmissioner ana Chief Executive Ofscer, Pune Metropolitan Region Developmand Autharity. to declars
me imenuan for the preparaton of the Developmant Plan for the Puna Metropalitan Region

Now, therefore. n exercise of the powers conferred by sub-section (1) of Secton 23 of the Maharashira
Aegonal and Town Planning Act, 1986 a notice of the declaration of imtention of the Pune Metropalian
= agion Development Authodty as Planning Authorty to prepars the Davelopment Plan for the area, n and
around the Crty of Pune and Pimpn-Chinchwad Muniapal Corporation comprising the whode area of Maval
rigvel Mulst Pune City and pant of Velhe, Purandar, Bhor, Daund. Shirur and Khed Tetukas of Puna
JmEtnct withn e notified boundanas (exciuding Pune and Pimpri-Chincimad Municipal Corparations,
Takegaon-Dachaoe Lonavia, Alandl, Shirur, Chakan, Ragurunagar. Saswad Mumcipal Councils and Pune,
Dehu road a~d Khadk Carmtonmend Boards. vilage geothans and other Planning Authonty Areas) is hersby
published fos inviting suggestions andfor obyections, if any, from the public io the proposed preparation of
the Deveicoment Pian for the Pune Metropoilan Region, The suggesiion andior objachans. f any, should
reach the Metopolian Commessioner and Chief Executive Officer, Pune Metropoitan Region Developmant
Authionty (PMROA |, S No 152, Maharaja Saysjirac Galkwad Udyog Bhavan, 3rd Fioor (Room Ne. 309)
Aurah Pune-411 DE7 within 8 period of BO (sixty) days Irom ihe date of publication al this nobice » the
Mararashira Govemmant Gazedte,

Tre suggestions and/or Objections recelved within e stpulaied penod shall only be consdend

b copy of e plan  showing e notified area of the Pune Metropoitan Regon is kept for the nspection
o tne public &t (re Office of the Metropolitan Commissionsr and Chiel Executive Officer, PMRDA. Aundh,
Bura 411 087 an all working darys during office hours.

KIRAN QITTE,

Pune. 101 June 2017
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By Metrapoiitan Curnrrn:liuntr and Chiel Executive Officer,
Pune Metropolitan Development Authority, Pune

NOTICE

Publication of Drat Development Pran of Pune Metropolitan Region Area Undar Seefion
Mahammashira Reguwonal and Town Plarning Act 1966

No ﬂL'DPfPMR-sE‘ZQU?? u".l'.r'hﬁm_a,gl In exercse of the powers conferrad by clause fc) of ﬂ'\:‘é‘ 1%
Article 243-P of the Constrtution of India and by clause (c) of section 2 of the Maharashira Metropottan = —
Planning Committee (Canstitution and Functions) Act, 1999, (e Government of Maharshira, Urban
Develoment Departmant vide Notification Ng TPS-1899/110 WCR-BOMY/UD-13, dated 23y July 1089

deciared some area around Pune City, as the "Pyune Metropoitan Area” for the purpose of Par I1X.4 of
the Constitution of Ingia:

And whereas, in exercise of the powers conferreg by sections 42-A, 42-C ang 42-F of the
Maharashtra Regional and Town Planning Act, 1985 (heremafter referred to as “the said Act”), the
Governmaent of Maharshira vige Natification Np TP$-18151'1:!M13.’CR~3H15MD-73. dated 31st March
2015 declared the Pune Metropolitan Area as Pune Metropolitan Region Area. under Section

42-A of the said Act and thereof constituted "Pune Metropolitan Area Development Authonity” for Inis
declarad sreg

And whisreas, Geovernment of Maharashtra vige Notification dated 48 December 2015, has extendad
the limits and revised e limits of Pung Metropolitan Region Area, Also, vide Notification dated 10th
February 2018, Govemment has lurther extenced the limits and ravised the |imits of Pune Metropolitan
Region Arsa (hereinafter referrad to as “the saig Metropolitan Area”)

And whereas, the Govemaor of Maharashtra had promuigated the Maharashtra Metropalitan Region
Development Authority Ordinance, 2018 {Mah Org Xiof 2016) (hereinaher refarred to as “the saig
Crdinance”) on 13th June 2018, 1o provide for ostabishment of the Authorties for certain areas declared
as Metropolitan Areas under clause (¢} of section 2 of the Maharashtra Matropalitan Planning Committeas
{Constitute and Functions) (Continuation of Provisions) Act, 1869 (Mah, V of 2000}, for the purpase of
co-ordinating and supervising the proper orderty and rapid development of the said area in such regions
and of executing projects and schemes for such development. and to provide for maliers cannected
therewith or mcdental thereto; which was thereafter corverted into the Manarashira Metropaiitan Ragion
Development Authorty Act. 2018 (Mah Act 3 of 2017}, (hereinafter referred lo 8s “the sald MMRDA Ace,
20187

And whaereas, in exercise of the powers conférred by sub-section {7} of Section 3 ot the saig
MMRDA Act, 2018 and Section 42-4, 42-C, 42-F of the said are, wde Government of Maharashira,
Urban Development Department Notification No PMRDA-3316/CR-54/UD-7, dated 11th July 2018,
Pune Metropolitan Region Development Authotity has been estabished for the said Metropolitan Area,
more specifically described in the Schedule appanded thereta (hereinafter rofarred to as "tha said
Region Deveiopment Authonty”) and above mentioned Notifications dated 31st March 2015, dated 4th
Decemoer 2015 and dated 10th February 2016 has been resanded:

And whereas, for rmmmmmmlwmemmwhm,mm.
of the powers mnton':um:;' section-40¢7)(c) of the said Act, the Gavernment of Maharashtra. Urban
Development Department, vide Notification No.TPS-1817/CR-173/17/UD-13, dated 18th January 2018,
has spacified the srea, mors spacifically described in the Schedule appended therelo, to be the
“Notified Area” and appointed the said Region Development Auhomty as Special Planning Authonty for
such notified area from the date of its establishment /@ 3181 March 2015;

And whereas, as per the directves of the Pune Metropolian Planning Committee (hersinaftar
referted 1o as ‘the sasd Mebropolitan Planning
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\
of Maharasntra vide Urban Devalopment Department N \ =\
: 30t June 2021 has alterad the limits of Pune Municipal | L=,
by Including the 23 vilages (herenafter rafarred 1o as “the sald 23 vilages”| as ment Io) I
Schedule- appendad therein, i y
And whereas. in axercise of the powsrs confetred by section 40(1) and section 40 (el of the e -.}l i
Act the Govemment of Maharashira, declared araa of the said 23 villages In the Pune i DET’--‘ ——= A
Corporation limits. a3 mentionea m the Appendix.a appended thereto, 1o be notified area and the said ERW 2~

Region Davelopment Authonity was appointed as the Specil Planning Authortty for this notified area,  — —
vde Notications No. TPS-1821/1167/CR-98/2021/UD-13, dated 14th July 2021,

And whereas, in exercise of the power conferred by Section 26 of the said Act, the said Region
Development Authority, vide Resciution No. 3 dated 28th July 2021 has approved Draft Development
Ptan of the said Metropolitan Area alongwith notifed ares of the said Z3 vilages and granted approval
o submit it 1o Pune Metropoktan Planning Commitiee

And whereas. Pune Metropolitan Pianning Commitige vice Resolution No. 1, dated 29th Juty 2021
has approved the said Drad Development Plan, submitted by the said Region Development Authority
and resolved to publish it under the provision of Section 26 of the said Act

Now therefore, in exercise of the Powers conferred by Section 26 of the said Act the saxd Region
Development Autharity, hereby give notice that the Draft Development Plan of the sai Meatropolitan Area
alongwith notified area of the said 23 villages has been prepared (hereinafter referrad 1o as “the said
Draft Development Plan) and Published, for which objections and suggesilions are inviled from tha
public within @ perod of 30 days from the publication of this notice in the Maharashtra Government
Gazette

The copy of the sald Draf Development Plan and Repon thereof are xept open for nspection of
the public at Ant Gallery No. 1 and 2 of Pandit Bhumsen Joshi Kalamandir, located within the office
pramises of Pune Metropolitan Region Development Autharity, Maharaja Sayajirao Gaikwad Udyog
Bhavan, Aundh, Pune-411067 and on official website of PMRDA @, www pmreda gown,

The suggestions / objections if any, in writng from the public  this regard with reasons, submitted
1o the Metropolitan Commissioner and Chief Executive Officer. Pune Meatropaiitan Region Development
Authority, St No. 152-153, Maharaja Sayajirac Gaikwad Udyog Bhavan, 4th Floor, Aundh, Pune-411067,
within the period of 30 days from the date of publication of the Notice in Maharashtra Governmeant
Gazette shall only be considered

DR. SUHAS DIWASE,

Metropolitan Commissioner and Chief Executive Officer,
Pune Metropolitan Region Development Authorily,
Pune.

Pune. 30th July 2021

OM BEHALF OF GOVERSMINT PRNTING. FTATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR, RUPENDRA DWNERS
MORE . FRINTED AT VERANADA PRISCN PRESS, PRIGON COMPOUND, TERANADA, PUNE-411 D08 AND BUBLEMED AT ORECTORATE OF
SOVERMMENT PRINTNG. STATIONERY AND PLUR IZATICNT, 24, NETAS SUBMASH ROAD, CHARM ROAD, MUWEA - 400 004,

EDTOR | DRECTOR. RLIPENDRA DINESH MORE
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No. 15(2)FC-XV/FCD/ 2020-25
Goym of India

Ministry of Finance
Duprmnoﬂ’.tpmdinm
(Finance Commission Division)
I 1th Block, $th Floor,
CGO Complex, Lodi Road,
New Dethi- 110003.
Dated:- 01-06- 2020
To
The Chief ;
(All State Governmens)

Sir,
The recommendation of Fifteenth Finance Commission (FC-XV) for the
Award year 2020-21 include, mter-alis, relesse of grant-in-aid to State
Bodies.

Yours faithfully,

& .

(Dr. Bhartendu Kumar Singh)
Director(FCD)

24360647(0)

Fax : 011-2436 0174




Operationa) Guidelines for the implemeumhn of the recommendation, on Rura) Local
body(RLB) ET2nts contsineg jp Chapter S(Local Body Grants) of ¢, Fifteenth Finanee
Commissiog (FC-XV) Repor,

‘!_ !
Taken on (he Rmﬂmmd.ﬁom made by the Fifteenth Finance Commission in its Report for the
year 2020-2] inter-alia accepted the fecommendstions of the FC-XV jp respect of the ocal Bodies.

will be Basic Erant(untied) ang the Temaining 50% as tied grant. State-wige allocation of RLBs
Erant is given jp Annexure.|, Step-wise distribution of Erant 1o all entities gng detailed modys.

! ten will
the same ﬁmhwumhmumﬂmﬂmmm
Development Loang (SDLs) for lhl!lvln--m.
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*/ Basic Grants:- Basic granis i e. 50% of the allocation will be released in two instalment rﬁf:'h*-lra?
Ministry of Finance, Department of Expenditure(Finance Commission Division) after rﬂ!}ﬂ"i{_ﬂ’t:{ —.-.- f,.

Grant Transfer Certificate in the prescribed format{ Annexure-11) and recommendation

N\
Ministry of Panchayati Raj(MOPR), Govt, of India. \Z\
. =)
5, Tied Granta:- Tied grunts i, ¢. 50% of the allocation will be released in two imu#. |'|..-_,||
the Ministry of Finance, Depertment of Expenditure(Finance Commission Division) after ,f' ":'{.l;'l
recommendation from the Ministry of Panchayati Raj, Govi, of India. Department of [ SE&N
Water & Sanitation, Ministry of Jal Shakti, Govi. of Indis and MOPR will assess the fol N ST
before recommending for release of grant; \1_‘!:"!: RN 'ti =

(2) Status & maintenance of Open Defacation Free local body
(b) Supply of drinking water, rain water harvesting and water recycling.
(¢) Uploading of GPDP and details about utilization 15" F.C. funds on the website,

d) Any other condition which Ministry of Jal Shakti may deem fit in connection with the stased
objectives of the tied grant.
(Assessment of eligibility for the year 202/-22 will be based on the ouicomes during the Year 2020-
21 Same procedure will be adopied for the remaining period of the award year.)

6. Buk-Grnln:-Thehnlcwuminiudmdmb:mdbythclmdbﬁiuforlmhm
specific felt needs. except for salary or other establishment expenditure.

7. Tied Grants:- The tied grants can be used for the basic services of (a) sanitation and
maintenance of open-defecation free (ODF) status and (b) supply of drinking water, rain waler
harvesting and water recycling. The local bodies shall, s far as possible earmark one half of these tied
Erants each to these two critical services. However, if any local body has fully satursted the needs of
me calegory, it can utilise the funds for the other category.

Monitoring and concurrent evalustion

8. Ministry of Panchayati Raj, Gov. of India shall monitor the implementation of the
remmining recommendations of the FC-XV with regard 1o RLBs.
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. |~~~ RURAL LOCAL BODY GRANTS FOR THE YEAR 2020-21(Rs. erore) j
|f Name of State Basic Grant Tied Grant | Total RLB"s Gmﬂ
2 . 3 " gy 5
1 | Aodbra Pradesh | 1312.5 1312.5 2625.00
2 | Arunachal 115.5 115.5 231.00
Pradesh i
3 | Assam 802 802 1604.00 18
4 | Bihar 2509 2509 5018.00
S | Chhattisgarh 7 27 1454.00
| 6 |Gea 375 375 75.00
7 [ Gujarat 15975 1597.5 3195.00
8 | Haryans 632 632 1264.00 |
Fﬂ Himachal Pradesh | 214.5 214.5 429,00
10 | Jharkhand 8445 844.5 1689,00 ]
Il Karmatska | 1605 1608.5 3217.00 |
| 12 [ Kerala 814 814 1628.00 |
|13 | Madhya Pradesh | 1992 1992 1984.00 |
14 | Mabarashtra 2913.5 29135 5827.00
15 | Manipar 88.5 88.5 177.00
16 Meghalaya 9] 91 182,00
17 | Mizoram 46.5 46.5 93.00 |
18 | Nagaland 62.5 62.5 125.00
19 | Orissa 1129 1129 2258.00
20 | Punjab 694 694 1388.00
2] | Rajasthan 1931 1931 3862.00
| 22 | Sikkim 21 21 42,00
' 23 | Tamil Nadu 18035 1803.5 3607.00
24 | Telangana 923.5 923.5 1847.00
25 | Tripura 95.5 95.5 191.00
26 | Uttar Pradesh 4876 4876 9752.00
27 | Uttarakhand 287 287 574.00
28 | West Beagal 2206 2206 4412.00
Total 30375.00 30375.00 60750.00
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/3
¥/
GHANT TRANSFER CERTIFICATE FOR THE GRANT RECEIVED FOR LOCAL

"~ RECOMMENDED BY FIFTEENTH FINANCE COMMISSION DURING ITS AWARD

2025,
Name of State:-
!'1. | For General Areas Total GPs Duly GPs
No.of [ BPs elected | BPs
bodies ZPy
2. | Non Part LX Arcas{provide details and numberof | No. Nasmes
kh Auionomous bodies
Year Instalment | Amount Dase of receipt
"
Details of Basic {tf;;}“
|| GrantTied

recedved:

i Year instalmere | Amount | Dateof | No.of | If delayed,
{Rs. in Transfer | days of | amount of
lnkh) delay | interest

| treasferred
f (with rate
of

Details of Beasic Grany/ S

IJ_MEW*
If yes, whether, grant
distributed as per

Whether State Finance census 201 |

Commimion(SFC) population or as per

: Recommendstions v the SFC
available ea/No recommendation.
'Mhhuqﬁm

Wﬂhmmhlﬁ“’pyﬂnhmhhmhﬂhhhhuhu
provided and if any devistion is observed, the same will be intimated,

Signature with ss! of the Finance Secretary
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Clean India Mission (Rural ) Stage 2 fr s

Guidelines for Mmanagement of solid waste and sewage water at lndfvi&ha'l X
as well as public level in the Village Panchayats N b

\"*
Government of Maharashtra
Water Supply and Sanitation Department
Government Circular ng CIM2020/Caseno 116 /W S 16
Mantralya, Seventh floor, G T Hospital Complex
Lokmanya Tilak Road, Mumbai 400 001

Dated 28" October 2020
Read :

1. Government Resolution no Central Government July 2020 Guidelines
with respect to Clean India Mission (Rural ) Stage 2

2. Government Resolution no ‘C I M 2020 / Case no 141/ W S 16 dated
19 July 2019

3. Government Resolution no - W L M / case no 138 /W S - 10 ( 07 ) dated
4th September 2020

Constituents such as individual sanitation, individual toilet, public toilet,
toilet facility at schools and kinder gardens, solid waste and sewage waler
have been implemented under stage - 1 of Clean India Mission in terms of
the Central Government Guidelines in order to improve the standard of

living in the rural areas. Accordingly all the village panchayats in the state
are free of defacation through the stipulated process. Hence instructions for

Implementation of Clean India Mission (Rural ) Stage 2 are issued vide

reference no 1 in order to maintain the sustainability in the aforesaid
constituents,

In terms of Central Government Guidelines under reference no 1 . new
criteria and guidelines are required to be issued with respect to solid waste
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ndia Mission (Rural ) Stage 2
Considering the aforesaid facts . following instructions with respect to
implementation of solid waste and sewage water at individual as well as

public level in the Village Panchayatsin defacation free village panchayats,

in supercession of the instructions contained in Government Resolution
under reference no 2 :

Solid waste and sewage water management means collection carriage for
processing in a centralized and decentralized ( as per convinience )
manner , recycling, purification and scientific management / disposal of
Solid waste and sewage water in the rural areas. Solid waste means some
solid substances are set aside as useless in domestic. public and
commercial proceedings by any human community, even though the said
substances are useful in practice, they are rendered useless after the
specific work at that stage. Sewage water ( without human and animal
excreta ) means some liquid substances such as bathed water in
bathroom, clothes washed water, kitchen utensils cleaned water, hands
washed water mixed with left over food particles, waste water created out
of industrial processes [ ( sewage water without human and animal excreta
( grey water ) | and human urine and excreta mixed water flowing out of
septic tanks [ stools and urine mixed sewage water ( sewage or black water
) ] set aside as useless in domestic, public and commercial proceedings by
any human community

2. The various constituents and sub constituents mentioned in this
government circular shall carry the same meaning as that in the Central
Government guidelines issued in July 2020.

3. Poplulation based Central and State Government financial assistance is
admissible by the for the subjected constituents in the proportion of 60 : 40
. after deducting the various mandatory deductions stipulated by the
Central Government.

The above transiation is done by Shri Sunil Bhagwat , mm#mm“ﬂ'
aammdm-muuumummmmmnfmw
Plgtli i
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Appendix —* ) * 3
4. Criteria for selection of villages :

4.1 Criteria for village level adjunct ( solid waste management and grey
water management

i ). The village Panchayat should have been declared ag defaction free as

Implementation Plan.
i) . Villages adjoining the river bank or water tank should be preferred,

i ) The village Panchayat should own or possess government land as
stipulated in the design for implementation of the project.

v ) As per central government guidelines, day to day maintenance and
repairs shall be conducted in a sustainable manner and the expenditure
therefor shall be incurred from the village panchayat owned funds. The
village panchayat should make available the guarantee bond along with the
resolution to the effect, The concerned Block Development Officer should
ensure compliance of the same.

V) The village panchayat should prepare sustainable cleanliness design
and submit the same to the Block Development Officer and the Panchayat
Committee angd submit an undertaking to comply various requirements of
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Sludge Management and cowdung wealth )

i) The Zilla Parishad should have been declared as defaction free as per
central government guidelines of July 2020 and the saig village should be
included in the Annual Implementation Plan for implementation of the said
project in the Clean India Mission stage - 2

i ) The Zilla Parishad  should Own or possess govemnment land as
stipulated in the design for Implementation of the Plastic Waste
Management . Fickle Sludge Management ang cowdung wealth,

iii ) ) As per central government guidelines, day to day maintenance and
repairs shall be conducted in a Sustainable manner and the expenditure
therefor shall be incurred from the Zilla Parishad owned funds, The Zilla
Parishad should make available the guarantee bond along with the
resolution to the effect.

iv) No project upto the limit of grant in aid Permissible under Clean India
Mission ( Rural ) - stage 2 or Nirmal Bharat Mission during the previous

within that limit only
5. Process

panchayat based on Public participation for every financial year during the
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v
g period 2020- 21 till 2024-25 as per prevailing procedure a
information into the | M | S website
ii ) The village panchayat complying the criteria stipulated vide aforesaid
paragraph 4.1 can submit village wise seperate application as per enclosed
proforma A alongwith the stipulated resolution to the Block Development
Officer and Panchayat Committee. If works less than amount admissible as
grant in aid under Clean India Mission ( Rural ) stage - 2 , the village
panchayat can submit application as per proforma A for the difference
amount.

lii ) The concerned Block Development Officer and Panchayat Committee
shall examine the received proposal as per criteria stipulated at aforesaid
serial no 4.1 and incidental to the eligible proposal, the Deputy Engineer,
Rural Water Supply Sub Division , Zilla Parishad should mention the
appropriation of the convergence fund and prepare detail budget.

v ) After getting the budget and plan approved by the Village General
Body, the Deputy Engineer Rural Water Supply should submit the same to
the Bilock Development Officer and the Panchayat Committee, who in tumn
should submit the said proposal to the Executive Engineer , Rural Water
Supply Department , Zilla Parishad for their technical approval. The
Executive Engineer , Rural Water Supply Department , Zilla Parishad
should grant technical approval to the proposal and submit the same to the
Deputy Chief Executive Officer of the Zilla Parishad who in turn should
examine the eligible proposals received at the district level and submit the
same to the Chief Executive Officer of the Zilla Parishad for administrative
approval. The Chief Executive Officer of the Zilla Parishad should examine
and grant administrative approval to the so submitted proposals.

v) The Chief Executive Officer of the Zilla Parishad should submit the funds
requisition proposal along with the details of estimated expenditure, funds
available from other resources and brief description of the works to be
executed under the project to the Accounts Officer, State Water and
Cleanliness Mission, Belapur. The funds in balance with the Zilla Parishad

The above nmumwmmm.wmﬂmmm
mummuunmmmymn m dated 22.03.202) g

.t
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vi ) The Accounts Officer, State Water and Cleanliness Mission, Belapur
should examine the said proposals and submit them to the Government (
Water Supply and Sanitation Department ) alongwith his opinion. Funds will
be disbursed to the Chief Executive Officer of the Zilla Parishad from the
Government level considering the availability of funds. The Chief Executive
Officer of the Zilla Parishad should in turn disburse the funds to the Block
Development Officer and the Panchayat Committee. Even though the funds

are available with the Zilla Parishad, proposal is required to be submitted to
the government along with the Information mentioned.

vii ) After receiving government approval as aforesaid, the Executive
Engineer , Rural Water Supply Department . Zilla Parishad should prepare
tender form by adopting the procedure stipulated in Zilla Parishad Accounts
Code, and invite tenders complying the government stipulated procedures
and issue work orders after obtaining approval of the District Water Supply
and Sanitation Committee and complete the project work within the
stipulated time limit. Incidental to the quality o the work in progress . their
measurments should be recorded in measurement book. The Block
Development Officer, Panchayat Committee and Deputy Engineer , Rural
Water Supply Sub Division . Zilla Parishad shall be responsible for
completion of the project within the concerned financial year, after the issue
of work order of the project.

viii ) The Chief Executive Officer of the Zilla Parishad should control and
monitor the working of the Block Development Officers and conduct
quarterly review meeting of the District Water Supply and Sanitation
Committee to ensure completion of the approved projects within the
stipulated time period and ensure that the project information is filled up in
the management information system and submit monthly progress report of
the project to the Water Supply and Sanitation Department.

The acave. iransiation s done by She Sunil Bhagwat , Govarvment Empanalied mad Auinorized Transiaior vide
Govemment of Maharashira G R no Namika 20 d

Clean India Mission ( Rural ) should be mentioned in
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ix ) The Deputy Engineer, Rural Water Supply Sub Division, Zilla Parishag ..
should ensure third party inspection of the project through Maharashtra
Water Authority , Maharashtra Imgation Technology Research Institute,
Nasik, National Environmental Engineering Research Institute Nagpur,
participant societies in the Uplift Maharashtra Mission, Government
Engineering College and comply the remarks raised by them. 0.50 %
amount of the project cost of the wark shall be admissible as audit fee
payable to third party audits. Required provisions should be incorporated in
the budget.
x ) The work executed and expenditure incurred under the project should
be recorded with the assistance of Monitoring and Evaluation Specialist of
the District. The Solid Waste and Sewage Water Management Adviser
shall be responsible to record the the information, financial and physical
progress of theSolid Waste and Sewage Water Management projects in the
Integrated Management Information System of Clean India Mission and
Monitoring and Evaluation software drafted under the Jalswarajya project.
Incidental to the same the Deputy Engineer, Rural Water Supply Sub
Division, Zilla Parishad shall be responsible for providing the required data
in reference to the project to the Solid Waste and Sewage Water
Management Adviser.
xi ) The Deputy Engineer, Rural Water Supply Sub Division, Zilla Parishad
shall be responsible for submitting the income expenditure of the project
works and the incidental utilization certifiate to the Accounts Officer, State
Water and Sanitation Mission, Belapur.
xii ) In terms of Central Government JUly 2020 guidelines under reference
no 1, the Monitoring and Evaluation and Management System Specialist
should Geo- tag the various aduncts commissioned for the village at the
public level under the solid waste and sewage water management project
with the approval of the Deputy Chief Executive Officer ( Water and
Sanitaton ) of the Zilla Parishad through S B M phase || mobile application.
The balance out of the admissible funds for the project should be released

éN
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Sﬁl?’a'ﬁ’er the Geo - tagging for the project is completed. The sanitation

seekers should be included by providing them necessary training.
xiii ) The adjunct wise detailed information board should be displayed at
prominent locations and the site of the project after its completion. The said
display boards should be geo-tagged through S B M phase Il mobile
application.

xiv ) The concerned Deputy Engineer, Rural Water Supply Sub Division,
Zilla Parishad should submit the invoices of the actually completed works
for approval and payment to the Block Development Officer and the
Panchayat Committee. The Block Development Officer and the Panchayat
Committee should accordingly disburse the funds to the village panchayat.
xv ) After the concerned Deputy Engineer, Rural Water Supply Sub
Division, Zilla Parishad has submitted the certificate with respect to
satisfactory completion of the project work, the Chief Executive Officer of
the Zilla Parishad should immediately issue the orders to hand over the
project to the Village Panchayat, who shall be responsible for the operation
and maintenance of the so transferred project.

5.2 For district level adjunct ( Plastic Waste Management , Fickle Sludge
Management and cowdung wealth )

I} All the concerned provisions in the aforesaid paragraph 5.1 ( i) shall be
applicable here.

ii ) The installation of the tehsil level plastic waste and district level ficklesluj
management and processing plant should be proposed and implemented
as per central government guidelines considering the availability of waste,
cow dung and other processible waste from agriculture in the district. If
works less than amount admissible as grant in aid under Clean India
Mission ( Rural ) stage - 2 , the village panchayat can submit application as
per proforma A for the difference amount.

iii ) @ ) The Chief Executive Officer of the Zilla Parishad should propose
district level fecal sludge management plant and cow dung processing
plant as per the technical advice of the concemned Deputy Engineer, Rural
Water Supply Sub Division, Zilla Parishad ( Head quarters ) . The Deputy
The abiove transiation is dona by Shri Suni Bhagwat . Gavamment Empanelied and Authorized Transiator vice

Gaovemment of Maharsshire G R no Namika 2019 / case no 20 / Bhashs 2 dated 22 03 2021
Page |8




Deputy Engineer |, Plastic Waste Management should arrange
for tehsil level collection and storage and considering the incidental tehsil
level manpower available for the work » should propose process / scheme
for recycling, reuse or destroying the plastic waste as per the central
government guidelines and instructions,

Sanitation Committee, the Deputy Engineer Rural Water Supply should
submit the same to the Executive Engineer , Rural Water Supply
Department , Zilla Parishag for their technical approval. The Executive
Engineer , Rural Water Supply Department . Zilla Parishad should grant
technical approval to the Proposal and submit the same to the Deputy Chief
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/{ 7 with the Zilla Parishad, proposal Is required to pe submitted to the

‘_ﬁ '.’ ;

government along with the information mentioned.

After receiving government approval as aforesaid, the Executive Engineer
Rural Water Supply Department , Zila Parishad shoyld prepare tender form
by adopting the procedure stipulated in Zilla Parishad Accounts Code, and
invite tenders complying the government stipulated procedures and issue
work orders after abtaining approval of the District Water Supply and
Sanitation Committee and complete the project work within the stipulated
time limit. Incidental to the quality o the work in progress . their
measurments should be recorded in measurement book. The Block
Development Officer, Panchayat Committeg and Deputy Engineer , Ryra
Water Supply Sub Division . Zilla Parishad shall be responsible for
completion of the project within the concerned financial year, after the Issue

approval and payment to the Executive Engineer , Rural Water Supply
Department , Zilla Parishad. The Executive Engineer , Rural Water Supply
Department . Zilla Parishad should accordingly disburse the funds to the
concerned machineries.

vi ) After the concerned Deputy Engineer, Rural Water Supply Sub
Division, Zilla Parishad has submitted the certificate with respect to
satisfactory completion of the project work, the Village Panchayat, who
shall be responsible for the operation and maintenance of the so
transferred project.

6.1 Solid Waste and Sewage Water Management — Salient Features

i ) Assistance of professional bodies / voluntary organizations selected at
the district level can be sought for inspection, development, and
implementation of the projects. The Zilla Parishad may empane|
The sbove Mmehn&nlm.mmmmemm

wnumanmm- mwmmwamzmnmm Gﬂm
Fagw |10




professional bodies / voluntary organizations in their district as per their
need by adopting the expression of interest procedure. The professional
bodies / voluntary organizations be engaged for survey, preparing
budgetary proposals, design drawings, supervision and technical advise /
assistance and an amount of Rs 100000 ( Rupees one lakh only ) or
equivalent to 5 % of the admissible funds for solid waste and sewege water
management projects and district level plastic waste management, fickle
sludge management and cow dung , whichver is lesser , ( the said amount
should not exceed Rs 1,00.000 ) shall be admissible to them as fee.
Provision of an amount of Rs 100000 ( Rupees one lakh only ) or
equivalent to 5 % of the admissible funds for the project should be included
In the budget. The said amount shall not be admissible , if not included in
the budget.

The technology to be adopted and works to be executed for solid waste
and sewege water management projects and district level plastic waste
management, fickle sludge management and cow dung has been detailed
In the guidelines under reference no 1, which should be meticulously
complied.

il } The District Water and Sanitation Cell at the District level should prepare
the capacity building plan under the guidance of the Deputy Chief
Executive Officer in the light of District Annual Action Plan. The Human
Resources Adviser and the Solid Waste and Sewage Water Management
adviser in the Zilla Parishad shall be responsible for the implementation of
the capacity building plan at the district level. The Project Director ( Clean
India Mission ) , State Water and Sanitation Mission Belapur shall be
responsible for the monitoring of the same and the state level training
therefor. The said training should be imparted to the Deputy Engineers /
Branch Engineers / Deputy Engineers of the Rural Water Supply Cell,
Extension officers ( Panchayat ) , Sarpanch / Deputy Sarpanch / Village
Servant / Village Panchayat Members / members of Village level Water
Supply and Sanitation Committee . Water Supply and Sanitation
employees of the Village Panchayat, all functional advisers under the Clean

The atove MIMnnmwsnﬂmm.Mmﬂmm-ﬂMﬂmem
Gommoim-ﬂrlGRMMIHIE!N“HM!HM?MNMI
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5 M India Mission ( Rural ) Stage - 2 and Sanitation seekers _ The expenditure

— therefor should be Incurred under the account head - Human Resource

Development of Clean India Mission ( Rural ) Stage - 2 _ ( Paragraph no
15.1 of the guidelines under reference no1)

il ) The topics such as sustainable sanitation plan in the village panchayat ,
preparation of action plan for public participation, incidental action required
to make toilets available to the families, common toilet, maintenance and
repairs of the toilets, solid waste and sewage water management, Sant
Gadge Baba Rural Sanitation Mission, responsibilities and duties under
solid waste and sewage water Management projects, efffective
implementation of the project , technical guidance for the project,
sustainable maintenance and repairs of the project ; shoud be included in
the training

incurred under the account head - Information, Education ang

Communication of Clean India Mission ( Rural ) stage - 2 . ( Paragraph no

9.1 of the guidelines under reference no 1 )

6.2 Plastic Waste Management , Fickle Sludge Management and Cowdung
The technology to be adopted and works 1o be executed for plastic waste
management, fickle sludge management and cow dung has been detailed
in the guidelines under reference no 1, which should be meticulously
complied.

In connection with technology to be adopted and works to be executed for
plastic waste management, fickle sludge management and cow dung, there
shall be liberty to utilize various economical technologies which are found
suitable to be adopted for the district.

7. Budgetary Plan

7.1 Solid Waste and Sewage Water Management

Trhe sbove mmnumwsmsmm,ﬁwrnmﬁmmmhuwhmem.

Government of Maharashua Gﬁmﬂmnmlwmmnfmzumum.am
Fapge |12
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A ) The Deputy Engineer, Rural Water Supply, Zilla Parishad should
consider the guidefines under reference no 1 while including the the
prevalent measures at the individual, domestic or public level and
economic technologies for Project management and routine maintenance
and repairs. The technologies mentioned inthe guidelines under reference
no 1 technologies suggested in the bgok * Planning booklet for
participants in the public based solid waste and sewage waler
management “by UNICEF and Water Supply and Sanitation Department
available on official website of Government of Maharashtra
vew maharashiragovin |, § | W M handbook, / Fecal Sludge
Management / Grey Water Management / Black Water Management and
other incidental books available on official website of Government of
Maharashtra v Mabarashirs oy . and booklet by Dr S V Mapuskar
with respect to solid waste and sewage water management ; should be
taken into account while Proposing various technologies.

Even though family level measures are not admissible under Clean India
Mission ( Rural ) Stage - 2,  the said measures are to be adopted from
convergence and hence the information with respect to funds available
from other sources required for this purpose | should be included in the
plan,

Since purchase of motorized vehicles Is not admissible under Clean India
Mission ( Rural ) Stage - 2 , the same should not be included in the
budget. However three wheeler cycle rikshaw, or battery operated three
wheeler rikshaw can be purchased by complying the purchase criteria and
procedure stipulated by the Government in this behalf. Accordingly one
three wheeler cycle rikshaw for 2500 population and maximum two three
wheeler cycle rikshaw for a village can be purchased under the Clean India
Mission ( Rural ) - stage 2. The Village Panchayat should arrange for the
driver of the three wheeler cycle rikshaw from its own funds. The adjunct
wise matters covering the entire ambit of the population be covered in the

The abave Whmumuysmswlﬁrw,ﬁommmmﬂ-dmmtmm
Govwmrﬂ%ﬂmuﬂRmmzutarmmﬂfﬂuﬂ?mzzmm1
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_h:::-"-j’ budget. The budget be drafted as per the prevailing district schedule rate
(DSR )

B ) The funds for the eligible villages within the village panchayats will be
disbursed in proportionate manner of central and state government share
within the financial limit stipulated vide the guidelines under reference no 1.
In order to ensure additional funds for projects costing higher than the
stipulated limit under the Clean India Mission ( Rural ) - stage 2 , Member

of Parliament Local Development fund, Member of Legislature Local
Development fund, Doner funding, Funding from funds for other ministries
and Departments be assessed. The convergence funds made available by
the village panchayat be mentioned in the propasal with all the details.

C ) Plans and estimates incidental to the information callected with respect
to sanitation matters and the information to be collected for the planning of
these aclivities is requred. The sample templates based on the studies in
some village panchayats is available on the website, viywviasa, if, The
draft estimates on the basis of instructions issued from time be prepared
according to the geographical conditions and requirements of the village for
village level solid waste and sewage water management and necessary
action be taken in the matter.

7.2 (Tehsil level ) Plastic Waste Management , (District level ) Fikle Siuge
Management and (District level ) cow dung

The planning and management of sluge management in the district ( at the
district level ) be stipulated as policy matters and tehsils can be directed
accordingly. The Deputy Engineer, Rural Water Supply, Zilla Parishad
should consider the guidelines under reference no 1 while including the the
prevalent measures at the individual, domestic or public level and
economic technologies for project management and routine maintenance
and repairs. The budget be drafted as per the prevailing district schedule
rate (DSR ). Similarly the matters mentioned at point no 7.1 shall be
applicable here.

The atovs ranslation s cone by Shei Sund Bragwat . Govemment Empanalied and Autorizes Transisioe vide
Govammant of Mihamshira & R na Namikas 2018 / cass no 28 / Bhasha 2 dates 22.03.2021
|14
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Q{Ev; »#The said Government Resolution |s available on www manarasilra gov i
the official website of the Government of Maharashtra under code number
202010271731148228. This resolution is issued with digital signature,

By the order and in the name of the Governor of Maharashtra

Signature

Abhay Arvind Mahajan
Joint Secretary

Government of Maharashtra
Copy to -

1. The Secretary to the Honorable Governor

2. The Secretary to the Honorable Chief Minister

3. The Private Secretaries to the all Honorable Ministers / Ministers of State
4. Members of Legislative Assembly and Legislative Council.

5. The Chief Secretary, Mantralaya, Mumbai

6. All the Additional Chief Secretaries / Principal Secretaries / Secretaries
Mantralaya, Mumbai

7. Member Secretary, Maharashtra Water Authority | Mumbai

8. All the Zilla Parishad Presidents

9. All the Divisional Commissioners and District Collectors

10. Director General, Information and Publicity, Mantralaya, Mumbai.

11. Joint Secretary, Water Supply and Sanitation Department, Mantralaya,
Mumbai

12. The Director, State Water and Sanitation Mission, Belapur, Mumbai

13. The Chief Executive Officer. All the Zilla Parishads

14. All Deputy Commissioners ( Development )

15. The Director, Maharashtra Irigation Technology Research Institute,

Nasik, National Environmental Engineering Research Institute Nagpur,
participant societies in the Uplift Maharashira Mission, and all the
Government Engineering College.

The abovs. ransiation s done by S Suni Bhagwat, Govem
Mﬂulmnmmﬁﬂmﬂmmll“_'ﬂ
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H\__ﬂ.\____‘__ff-ﬂﬂ,/ 16 All the Deputy Chief Executive Officer ( water supply and sanitation)

Zilla Parishad. They should make copies of this Government Resolutiond 1} R{“:
available to every Panchayat Committee and Block Development Officars ————
who in turn should make them available to Village Panchayat members |
Sarpanch and Village Development Officers

17. All the Deputy Engineers, Rural WAter Supply departments

18. All the desks in the Water Supply and Sanitation Department

19. The Computer Coordinator Water Supply and Sanitation Department,

should upload this Government Resolution on the State Government

Website and State Water and Sanitation Mission, Belapur, Mumbai and

foward them on e mail as well

20. Selective files, WS - 16

Tha atiove transialion is dane by Shr Suni Bhisgwat , Governmant Empaneliad and Autharized Transiaior vice
Governmant of Maharashira G R no Namika 2019 / case o : W
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Form A

Panchayat Committee :
Zilla Parishad :
DatEs . s rsnsa i e
To
The Block Development Officer,

Panchayat Committee

...................

Subject : Approval of funds for Solid Waste and Sewage Water
Management under Clean India Mission ( Rural ) Stage - 2

Application is submitted for funds for Solid Waste and Sewage Water
Management project under Clean India Mission ( Rural ) Stage - 2.

2. Following matters as specified vide Water Supply and Sanitation
Department Government Resolutionno C I M -2020/caseno /WS- 16

dated:. .xovwsaiarmaa ...... are cerified for obtaining funds for Solid
Waste and Sewage Water Management project under Clean India Mission
( Rural ) Stage - 2

i ) The said Village Panchayat has been declared defacation free vide
Central Government Guidelines of July 2020 and this village is included in
the Annual Implementation Plan for implementation of the said project.

ii ) This village . . .. ..... Is / is not located on the banks of the river or
water tank

iii ) The village panchayat owns or is in possession of government owned
land for implementation of the project mentioned in the plan.

ﬂuﬂmnuIMﬁmmam-wBM!mlHuwﬂ,@wnmnm&w-hduﬂNﬂuﬂd?numwﬂh
Govemmant of Mahassshtra G R no Namka #0118 | case no 24 / Bhashs 2 dated 22.03.2021 m
Page |17
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repairs of the project on a sustainable basis and the expenses for the same

shall be incurred from self owned funds of the village panchayat. The
resolution along with the undertaking is enclosed harewith.

V)......... vilage Panchayat has prepared Sustainable sanitation plan
and submitted the same to the Block Development Officer and Panchayat
Committee and the matters therein will be complied.

vi ) No project within the grant in aid limit admissible under the Ciean India
Mission ( Rural ) Stage - 2.or Nirmal Bharat mission has been implemented
inthe. ... .. .. village during the previous five years,

The village servant and block development officer should ensure the
availability of convergence funds.

Signature Signature
Sarpanch Village Servant

......... Village Panchayat +++«+.... Village Panchayat

The aforesaid matter has been examined as per . . . . . Village
Panchayat record.

Extension Officer Block Development Officer

....... .. Panchayat Committee »+++..... Panchayat Committes
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Government Of Maharashtra
Department of Water Supply and Sanitation
7" floor G T Hospital complex, Lokmanya Tilak Road, Mumbai — 4

Phone Nu:- 022-22617942 emall - -

No :- SBM - 2021/ CN 180/ PP-16 Date :- 06/07/2021

To,

1. Chief Executive Officer 2) Project Director (S B M)
All the Zilla Parishad Water Supplies and Sanitation Mission
Belapur Mumbal

Subject ;- Implementation of annual action plan 2021-22.

Reference :- 1. Hon. Additional Chief Secretary Instructions in video
conference on date 2-6-2021.

2. Central Government letter dated 31-05-2021.

Ministry of potable Water Supplies and Sanitation New Delhi has
sanctioned the annual action plan 2021-22 vide aforesaid letter under
reference no 2 ( copy enclosed). Accordingly following instructions are
being issued to all districts for approval of annual action plan and further
action in the matter. .

1.In terms of Central Government Approved plan for the year 2021 - 22,
the targets for district wise individual and public toilets, number of districts
and villages to be declared 100% open defecation free under the Clean
India Mission ( Rural ) and the statement indicating details of approved
central and state share , 15" finance commission fund and MNRGA fund is
enclosed herewith. Immediate planning and implementation of achieving
the target of constructing the individual toilets under column no 3 and public
The above transiation s done by Shr Sunil Bhagwat . Govemment Empanelied and Authorized Translator vide

Govemmant of Maharashira G R no Namika 2018 / case no 20 / Bhasha 2 dated 22.00.2021
|31 ST
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be done Immediately to achieve the target of building private and public
toilets. Since the districts mentioned in column no 5 are to be declared
open defection free by March 2022, the Zjlla Parishad should immediately
plan and complete the second infrastructure facility survey and initiate
further action  Similarly since a total number of 13558 villages are targeted
to be declared as open defection free plus by march 2022 as per column
no 6 and hence the Zilla Parishad should plan and commence work
immediately in this regard. Under the Swatch Bharat mission The Central
Government has sanctioned solid west management and savage water
management works in 22,173 villages under the Clean India Mission (
Rural ) ( this number includes villages to be declared as open defection
free villages.) It should be ensured that work is commenced in such villages
as well.

2.Despite Central Government approval for the aforesaid works as per
column no 9, the funds will be distributed to the districts thru P F M S as
and when received by the state from Central Government. PFMS system
will be made appliacable to Clean India Mission and all funds will be
available thru Single Nucleus Account (SNA). Funds will be made available
from state thru PFMS after reconciliation of fund available with concern
district (district + Tehsil ) and progress achieved by the districts in the work
and their requirement. If PFMS Funds will be made available by state for
work sanctioned in the plan does not commence, funds will be made

The above nnmumwmmm.m'
Government of Mahamashira G R no Namika 2019 / GaSE N




‘/\ available for Clean India Mission (Rural) stage - 2

_]:J./d‘: restrictions by Finance department.
IES

75

w7
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Nz Sae
3.For sanitation a total 244875 Cr fund is tied up from 185u"

1292 Cr during the year 2021-22. However the 15" finance commission
share in the approved plan for the year 21-22 is Rs 2962 Cr. Out of which
first installment has been disbursed Rural Development Department
Government Resolution dated 20/05/2021. Since all the Gram Panchayats
(Village Councils) shall be receiving funds out of the 15" finance
commission it is required of them to plan and commence the work with
respect to solid waste and Sewage water management under the Clean
India Mission (Rural ) stage-2. However all those Gram Panchayat's
required to complete the work during this year only but shall be receiving
the 15" finance commission funds during the next few years can utilize
current funds from Clean India Mission ( Rural ) for meeting current year
expenses and later refund the same amounts to Clean India Mission
(Rural ) Account after receipt of 15" finance commission funds Besides
this, a list of villages is enclosed herewith wherein works for construction
of public and private toilets and construction for Sewage water and solid
waste management is approved during the year 2021-22. ( The same will
be forwarded thru email owing to 406 pages). Since the construction of
individual and public toilets and other works undertaken vide Clean India
Mission (Rural ) phase-2 Annual Action Plan for the year 2021 - 22 are
required to be completed by March 22 | the works should be planned
accordingly and 100% utilization of the entire tied up funds received from

The above Iransiation is done by Shri sunumw.ewmmtmmmrmm
Buummﬂmmanmmmmwm no 20 / Bhasha 2 dated 22.03.2021

Pega |3s m

e 7>
commission comprising Rs 1456.75 Cr during the year 2020.21 and Rs
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W\ Central Gavérhment under 15* Finance Commussion , for sanitation work in
r :

_,aﬁihﬁﬂﬁgm should be ensured.

onthly time table with respect to number of budgets, technical and

administrative approval and number of work orders to be issued should be
prepared to ensure completion of these works in stages.

5.1t shall be mandatory to submit monthly progress report with respect to
amount  received and expended under the Clean India Mission (Rural )
and 15" Finance Commission, before 5 of every month to State
Government. Similarly It is mandatory for all the districts to submit a
separate report to State Water and Sanitation Mission with respect to
number of technically and administrative approvals granted to solid waste
management and sewage water management works, and number of work
orders issued therefor and number of works actually commenced.

6IN terms of Central Government instructions hitherto, since all the funds
will be disburse only thru PFMS system only , the work of implementing the
same at the District, Tehsil and Panchayat level should be completed .

7. The Central Government vide letter dated 02/02/2021 has instructed for
constituting a project management cell comprising of technical and
financial experts at State and District level for the State Water supply and
sanitation Missi‘cn and  the expenses therefor should be borne under
Information, Education, Communication and Capacity building. As
instructed vide the aforesaid as well as Central Government letter dated
24/02/2021 two technical persons - one for solid west management and the
other for sewage water management can be engaged on a monthly

The above transiation i dane by Shi Bunil
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HENS communication and capacity building expenses under Clean India Mission
(Rural ) Phase-2. However if the same remains unexpended, the districts
may appropriate the said funds towards defecation free village - stage 2
verification fund, pending and prospective honorarium of sanitation
seekers, and to make technical personnel available at their level within the
0.5 % fund limit of the Central and State Government share. If funds are
lacking in the district, the same be requisitioned from Project Director, (
SBM ) State Water and Sanitation mission.

9. The Central Government has approved 15" finance commission funds
for Rural sanitation. It should be ensured that the above said fund to be
utiized 100% for the sanitation work of all the villages.
Enclosures . as above
Letters dated 2/2/21, 24/2/2021 and 31/5/2021 of central government.
District wise work progress report (details of work) as per the central
government approved AlP,
Solid waste and sewage water under SBM( Rural)
Taluka and District wise list of villages for management.
Yours faithfully ,

Signature

S. S Rane

Desk Officer,

Government of Maharashtra.

The above transialion s done by Shri Sunil Bhagws | Govenwraenl Empansiisd ard Authorized Translater vide

M R po Namika 2019 ¢ 29 / Bhasha 2 dated 22 03,2021
Government of Makarsshira G R no Casn no w =’
135
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Disbursement order no 1 - Grant in aid payable in cash from the treasury

for the year 2020- 21

Disbursement of first instalment of tied grant in aid for the financial year

2020 - 21 to the rural local self government bodies in the state undayﬂfgé‘?‘;\
’ s
G

-

15™ Finance Commission /. oy,
A TNBL
Government of Maharashtra /4-'_‘-‘!' 5 2 r‘ 15

Il i
Rural Development Department I?:{

Govemment Resolution no : P D - 2020 / Case no 62 / Fini -4 5
Mantralaya, Mumbai 400 032 \,;;;-H‘ \t‘;
N7 087
Dated 27* July 2020 U

Refer :

1. Rural Development Department Mantralaya, Mumbai Government
Resolution no P R D -2020/ case no 31 / finance - 4 dated 9th March
2020

2. Rural Development Department Mantralaya, Mumbai Government letter
noGPDP/caseno 31/P R -6 dated 28" April 2020

3. Rural Development Department Mantralaya, Mumbai Government
circularno P E § 2320 / case no 22/ A S K dated 16 June 2020
4. Rural Development Department Mantralaya, Mumbai Government

Resolution no P R D -2020 / case no 59 / finance - 4 dated 26th June

2020
5. Central Government IeuernoF15{4}!FC-)(VIFCD;‘2020-25

dated 15h July 2020
Introduction -




fliifiﬁ'(;g}é’r;nce no 5 have
communicated that an amount of Rs 1456.75 crores has been released as
instaiment of tied grant for the year 2020 - 21 to be disbursed to the rural
local self government bodies in the state as per the recommendations of
the 15% Finance Commission. Accordingly the Proposal for disbursement of
the funds received from the Central Government to the rural local seif
government bodies in the state was under the consideration of the
Government.

Government Resolution -

An amount of Rs 1456.75 crores released by the Central Government
towards the first instalment of the tied up grant for the financial year 2020-
21 as per the 15" Finance Commission recommendations is released to all
the Zilla Parishads ( For all the three levels - Zilla Parishad, Panchayat
Committee and Village Panchayat ) as mentioned in form A enclosed
herewith , under the account head (25152477 ) through the budgetary
disbursement system - BEAMS for the Chief Executive Officers of the Zilla
Parishads. The said funds is disbursed to all the panchayati raj institutions -
Zilla Parishad, Panchayat Committes and Village Panchayat in the
proportion of 10 : 10 : 80.

2. In terms of Central Government guidelines with respect to 15" Finance
Commission , the entire grant in aid received Is to be entirely disbursed to
the Zilla Parishad, Panchayat Committee and Village Panchayat. For this
purpose , the Chief Executive Officer of the Zilla Parishad should retain 10
% and withdraw the funds disbursed through BEAMS immediately from the
treasury and distribute the same to bank accounts of all the subordinate
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_ y Panchayat Committees and village panchayats through Electronic CWO“.

ﬁf . System ( E C S ) or National Electronic Funds Transfer ( NEFT ) o By

ERL Time Gross Settlement (R T G s ) system , on the basis of figria fnlra.» "1rf 5
disbursing the funds. Thereafter the Chief Executive Officer o';t"tj Zilia
Parishad should immediately submit the certificate to the effeetip the'
Government in form B. \"5;\

Eyre
3. As instructed hitherto, the rural local self government bodies should - .

maintain the funds received on account of 15" Finance Commission
disbursement in a separate savings bank account in a nationalized bank,

4. As stipulated vide the government guidelines, the Deputy Chief
Executive Officer shall pe responsible for the planning, monitoring and
coordination of funds disbursement at the Village Panchayat level.

5. The guidelines with respect to the planning and works to be undertaken
out of the 15" Finance Commission grant in aid disbursed during the first
financial year 2020- 21 . are issued vide Government Resolution dated 26t
June 2020 under reference. Similarly the Rural Development Department
vide Government letter dated 28" April 2020 under reference no 2 has
issued instructions for effective implementation of the initiatives and works
as per the Village Panchayat Plan by the Panchyati Raj institutions out of
the funds distributed under the 15 Finance Commission from the financial
year 2020 - 21,

6. The Village General Body and the Village Panchayat are authorized to
analyse the prevailing conditions in the village and decide the priority of the
requirements of the village.

The above Mbmnsnﬂurlm.ﬂmmmmnmrmm
mam.gammymmu-mﬁrmzmnm.mm g
Page |38 :
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'.f;..__? In terms }ﬂ/ the recommendations of the fifteenth Central Finance-

CommiSsion the tied grants are to be utilized for the following infrastructure
services

1. Sanitation and maintenance and repairs of local self government hodies
freed from defecation.

2. Location Specific felt needs for drinking water supply , rain water
harvesting, water recycling , as felt necessary.

50 % funds received from tied Up grants are to be utilized for the aforesaid
two purposes. If any one out of the two purposes are fully implemented |
then the funds therefor may be expended for other purposes

8. The village panchayats should transact the account under the 15
finance commission as per the Government Circular dated 16t June 2020
under reference no 3.

9. The rural local self government bodies should not incur more
expenditure in excess of the funds received and should not incur additional
liability. Incidental to the Government of India, Ministry of Drinking Water
supply and Sanitation and Hydropower . issued guidelines , all the village
panchayats in the state should include drinking water and sanitation related
matters in their plans for the year 2020- 21. Similarly they should include
drinking water and sanitation related initiatives in  their annual
implementation plans. They should upload the initiatives so finalized on the
Integrated Management Information System .

10. The expenditure incurred by the local self government bodies at all the
three levels should be expended under the account head * Demandno L -
3, 2515 - other rural development programs, 198 - Assistance to Village

The above translation is done by Shrl Suni Bhagwat , Gavemment Empanelind and Authortzed Transiator 5
m:umanmﬂmamfﬁ-'. . 21




425

(i<
Panchayat ( 00 ) ( 08 ) Grants in aid ( General Basic Gram.} to. wilage
panchayats for various development schemes under the 14’* jiqach 1;_
commission recommendations ( 2515 2477 ) ( Non plan ) 31 - Subs’ﬂ'aﬁ
Grants " ( Non salary ) from the provisions for the financial year 2020 - 21,
11 The Chief Executive Officer of all the Zilla Parishads should make the

copies of this Government Resolution available to all their subordinate

officers at the Zilla Parishad Panchayat Committee and Village Panchayat
level

12 The said Government Resolution is issued with the concurrence of the

Finance Department vide their unofficial reference no 7 — 2020 Finance
Commission Cell dated 21 July 2020.

The said Government Resolution is available on 3407
the official website of the Government of Maharashtra under code number

202007241436187520. This resolution is issued with digital signature.
By the order and in the name of the Governor of Maharashtra

Signature
Pravin Devichand Jain

Deputy Secretary
Government of Maharashtra
Copyto:
1. The Secretary to the Honorable Governor
2. The Secretary to the Honorable Chief Minister

rn"nuuunman-mwmmm.“ nment mmiﬁ




4. The Private Secretary to the Honorable Ministers of State ( Rural
Development )

5. All the Zilla Parishad Presidents

6 All the Members of Legislative Assembly and Legislative Council.

7. The Chief Secretary, Mantralaya, Mumbai

8. The Accountant General, Maharashtra - 1 ( Audit ) Mumbai ( with 5
extra copies )

9. The Accountant General, Maharashtra — 2 ( Audit ) Nagpur ( with 5 extra
copies )

10. The Additional Chief Secretaries / Principal Secretaries Finance /
Planning Department, Mantralaya, Mumbai

11. Personal Secretary to the Secretary, Rural Development and
Panchayati Raj

12. All the Divisional Commissioners ( Revenue )
Commissioner's Office,

, Divisional

13 All the  Joint / Deputy secretaries of Rural Development Department.
14. The Chief Executive Officer, All the Zilla Parishads

15. The Director, State Rural Development Institute, Yeshwantrao Chavan
Academy of Development Administration, Pune

16. The Director, Local Accounts, Maharashtra State, Konkan Bhavan,
New Mumbai

17. All the Finance and Accounts Officers, Zilla P
18. Deputy Commissioners ( Develo

The above mumww
Gavarnment of Maharashira G R no

Cretary to the Honorable Minister { Rural Development ) S o %
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,-jw, The Deputy Chief Executive Officer ( Panchayats ) , all the Zilla
Parishads
20 All the District Treasury Officers.
21. All the Block Development officers ( Through Chief Executive Officer of
the concerned Zlilla Parishad.
22. Finance Department ( Expenditure - 15 / Financial measures /
Finance Commission Cell / Budget -17
23. Rural Development Department (all the office desks )
20. Selective files, Finance - 4

The above mnmumww_mm@, ; Empan and Authorzed Transitor vide
Govemment of Manarashira G A no Namika 201 ha 2 dated 22.03.2021
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Form A
Tied Grant
Disbursement orderno 1 : PV A - 2020 / case no 62 / Finance 4
July 2020
| Name of | ]_ -

‘ Sr | Zilla | Panchayat 'Village

| .No. | Parishad ' Zilla parishad | committee panchayat total

1 |2 3 ‘4 5 6

1 Thane 22229 122229 177829 222289

2 |Palghar 36223 36223 289786 362232
'3 | Raighad 38816 38816 310526 388158
|4 |Ramagii | 32726 32726 261811 327236
[i Sindhudurg | 18324 18324 146592 183240
8 | Nashik 82044 | 82044 656629 820437
|7 | Dhule 34967 34967 279736 349670
'8 Nandurbar |32102 |32102 256818 321022
9 lJalgaon | 67120 67120 536956 671196

10 | Ahmednagar | 85397 85397 683173 853967
11 | Pune 85517 85517 684133 855137
|12 | Satara | 56704 56704 453635 567043
13 | Sangli 48766 48766 390130 487662

14 | Solapur 69233 69233 553861 692327

15 |Kolhapur | 59974 59974 479790 599738

16 | Aurangabad | 49115 49115 392916 491146
17 | Jalna 37378 37378 299028 373784

The above mmhumnywmml.mmﬁmwmmm
Wmum.anmumamnmmﬂuhlﬂulmm
Page |43 E; ;
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ParbHr 29929 230435 | 299003 |
19 ‘Hingoli 23587 | 188699 | 235873 __;
20 | Beed 49271 394170 492712
21 [Nanded |5 57136 457091 571383
22 | Osmanabad | 32967 32967 263732 329666
L}?a Latur 42399 42399 339190 423088
24 | Buldhana | 48028 48028 [384226  |agozs2
25 | Akola 26026 126026 | 208208 260260 |
126 |Washim | 23332 123332 186656 233320
28 | Amravati 45255 45255 362040 452550
29 |Wardha | 21727 21727 422857 528571
30 |Nagpur | 36011 136011 173817 [217211
31 |Bhandara | 22538 22538 | 288085 360107
32 |Gondia 25878 25878 180308 225384 |
33 | Chandrapur | 35873 35673 286983 |3serz9
134 | Gadehiroli | 27301 27301 218410 273012 |
[ Total (1456750 | 1456750 11654000 | 14567500




i Form B

& *: It Is hereby certified that all the funds received under the Tied gran-f"‘ Eﬁ_ii}l (o)
S VBAL, oo vonexin in terms of 15" Finance Commission recommendations 3
vide Rural Development Department Government Resolution no . . . . .
o .o s s athe. .......... Zilla Parishad level has been
disbursed to all the subordinate Village Panchayats (... .. no of village
panchayats ) as per Government Guidelines and stipulated criteria through
the electronic system .
Signature : Signature
Name : Name :
Date : Date :
( Chief Accounts and Finance Officer ) ( Chief Executive Officer )
Zilla Parishad ;. ......... Zilla Parishad:..........

The above mumwmu&mm.wm_mwmw
Governmant of Maharashira G R na Namika 2018 / case no 29 / Bhasha 2 dated 22.03.2021 w
Pagn |48 ;
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Pune Zilla Parishad
Yeshwantrao Chavan Bhavan, Wellesly Road, Camp, Pune 411 001

Village Panchayat Department, 6 Floor

Telephone no : 020- 26131984 E mail ; viosunezp@pgraall -
: Q
e

Qutward no Z P / Estab - 13 / 154 / 2020 Pune dated 24t Aug;’&"

To h
The Block Development Officer, ( Higher grade )
Panchayat Committee . ... .. . .. ( All)

Subject : Disbursement of funds received as per recommendations of the
15" Finance Commission for the financial year 2020 - 21 , to the Zilla
Parishads and Panchayat Committees.

Reference : 1. GOM RD Mantralaya Government resolution no P VA —
2020 / case no 59 / finance 4 dated 26" June 2020

2.GOM R D Mantralaya Government resolution no P VA - 2020 / case
no 58 / finance 4 dated 29" June 2020

Your attention is invited to the Government Resolution under reference no
;A

Guidelines for disbursement of funds received as per recommendations of
the 15" Finance Commission for the financial year 2020 - 21 , to the Zilla
Parishads and Panchayat Committees are received vide the aforesaid

Government Resolution

Govemment of Maharashtra Glmw




e 339 /@*

(‘T : l
rr-‘ :: w
ol -
-2 kf”’ -
\ b5
’ \_‘_‘_____1‘

o ,zj:?-lmlﬂi‘ms of the said Government Resolution, Basic ( untied ) and Tied grant
~in aid is going to become available for the strengthening of the rural local
self government bodies , which will vill be disbursed in n the foltowrng ratio :

|Sr no |Local Setf Government Bo Body Funds Dlsbursemenl ratio ——
; !

]1 Village F'anct'-ayat 0 % ] ﬁ‘
‘_ F'anchayat Cornmmee 10 % o o :i'f{
|3 | Zilla Parishad 10 % 1 EL{:‘-\'

e N

Similarly following directions are stipu!ated with reference to disbursement
of funds , vide the present Government Resolution

| Srno | Criteria | Percentage |
| Rural Population of the district as per 2011 census | 90 % '
2 Rural area of the district 10%

3 [Totl | 100 % |

In terms of the aforesaid Government Resolution under reference no <
funds amounting to Rs 8,55,17.000 ( in words Rs eight crores fifty five
lakhs seventeen thousand only ) is received for disbursement as per
recommendations of the 15" Finance Commission for the financial year
2020~-21 ,tothe Panchayat Committees in Pune District.

The funds received vide recommendations of the 15" finance Commission
is to be disbursed as per the population ( as per year 2011 census ) and
area and approval is accorded for disbursal of the present funds as per
population and area communicated to the 14" Finance Commission.

Sr |Nama of | As per 90 % Aapararaal
| .No. | Panchayat Samiti | population 10 %




433

-.337,—- 3?0

_ &

/1 |2 3 la s :
1 | ambegaon "_5041721 553100 | 5594830,/
2 |baramati |8814203 772526 | 7586729 O/

Bhor 3573692 495755 | 4069447
' daund 6980879 767593 | 7748472 |
Haveli 9421555 490223 19911778
' indapur 7928699 849872 | 8778571
junnar 7985083 1862384 | 8848367 |
'khand 7668957 793845 8462802
maval 5337777 584013  |s921790
| mulshi 3541682 540399 4082081
11 | purandar ' 4072781 627470 4700251
112 | shirur 7444314 915483 | 8359797
(13 |velha 1152899 | 208923 | 1451822
| total 76965142 | 8551595 | 85516737

Similarly approval is accorded for disbursal of the present funds to total
1408 village panchayats in Pune district in the ratio of 90 % of their
population and 10 % of their area and tehsil wise details of the same are as

follows :

. 0%  of 10 of
S | name of| total no. of e | 10% s s
no | district people amount amount
W el 40,497,090 95408 | 4,441,050 | 44,938,140
2 e 319,746 54,498,014 | 132,686 8,176,438 | 60,674,452
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FEr Vigw, =20 7/ |
</ Sg9zE N /%
& 5
WFA\a
[
2t __1 167800 (28581340 65140  |3.963,622
| daund l | '
| 4 | 327,567 55,831,037 | 131,839 6,136,985 61,968,022
= : |
| Havel 442092 75350859 (84199  |3919.372 | 7.82,70371
P : L | B
indapur
e | 372,042 !ﬁa.m,;z? 145971  |6.794.841 | 70.206.268
: junnar ‘ '
7 | 374,730 £3.860.574 | 148,120 | 6,894,853 | 70,764 427
khand ' !
'8 359,854 161,334,085 136,348 6,346,900 | 67.680.985
- maval
19 | 250,467 42,689,991 | 100308 |4,669.229 | 473,558,211
|
muishi
10 166,188 28325345 | 92,817  |4,320,560 32,645,906
| randar | | ' |
111 | ™ 191,109 32,572,920 | 107,772 5,016,680 | 37,589,600
| shirur | '
l12 | 349,313 50537460 | 157,240 7,319,398 | 66,856,858
| |
' velh
14 | ™ 54,008 9220549 | 91846 | 2413370 | 11633915
[ l
total : |
- 13612497 | 615719.700 | 1,469.701 | 66,413,300 | 684,133,000

As mentioned in the aforesaid Government Resolution dated 26* June
2020 since the said funds are of untied nature, the local self government
bodies should utilize the same on other necessary items as per location
specific needs.

Government of Msharashira G R no Namika 2018/ ¢ ;
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Similarly in terms of the guidelines in the said Government Resolut{on the
transactions in the 15 Finance Commission funds should be con |
the signature of the Block Development Officer in the name of Par;
Committee. Similarly if the planning of the said funds is not completed
within 2 months ( excluding the code of conduct period ) from the date of
receipt of the funds, the Chief Executive Officer shall be authorized to plan
the utilization of the said funds,

Need based planning should be ensured for utilization of the aforesaid
received funds and the items / schemes / programs occurring from the
disbursed funds should be examined as per criteria and the accounts,
financial and physical reports should be submitted to the Deputy Chief
Executive Officer ( Village Panchayat ) before the 5 date of every month
after due verification.

The Panchayat Committees should not expend in excess of the funds
received and create additional liabilities. Similarly the display boards of the
items / schemes / programs undertaken from such funds should be
prominently displayed at the location of the work.

Besides the aforesaid instructions, it is mandatory to peruse the
Government Resolution dated 26" June 2020 and comply the guidelines
alongwith the terms and conditions stipulated therein.

Signature Signatura
Deputy Chief Executive Officer Chief Executive Officer
Pune Zilla Parishad, Pune Pune Zilla Parishad, Pune

The above translation s done by Shri Sunil Bhagwat . Goverment Empanelied and Authonzed Translator vide
Govemement of Manarsshira G R no Namia 2018 / case no 20 / Bhasha 2 dalod 22.03.2021
| 50
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_@@ Eximt @ “N

Very Important Pune Zilla Parishad , Pune /
E mail : vplpunezp1@gmail.com Phone no : 020-26131984
Office address : Dr Babasaheb Ambedkar Road, 1 Wellesly Road , Near
Nehru Memorial Hall, Camp, Pune 411 001 ,I; "_'
Refer : Honorable Desk Officer, Rural Development Department order noﬂ N L
1PV A-2020/case no 58 / Finance 4 dated 8" February 2021

OutwardnoZP /PR /13/959/ 21 Dated 26" March 2021

Order :

Second instaiment ( code no 2515 2664 ) of the basic grant ( untied ) for

the financial year 2020 - 21 under the 15" Central Finance Commission
amounting to Rs 68,41,33,000/- ( Rupees sixty eight crores forty one lakhs

thirty three thousand only ) is received for rural local self government
bodies in the state through the Budgetary disbursement system, | , Chief
Executive Officer , Pune Zilla Parishad, Pune grant approval for the

purpose of obtaining the said grant in aid from the Pune District Treasury.
The said expenses be satisfied from the provision available under the
account head * Demand no L - 3 , 2515 - other rural development
programs ( 00 ) , 198 — Assistance to Village Panchayat [00][00] [ 11] [
15]) Grants in aid ( General Basic Grant ) to village panchayats for various
development schemes under the 18 finance commission
recommendations [ basic grant] [2515,2477] 31 - Subsidiary Grants *
(Non salary ) from the provisions for the financial year 2020 - 21.

Signature | Signature
Deputy Chief Executive Officer Chief Executive Officer
Pune Zilla Parishad, Pune Pune Zilla Parishad, Pune

The above transiation is done by Shri Sunil Bhagwet , Ga T
Govermment of Maharashira G R no Namike 2010 / case no 26
Pag

26
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Very Important Pune Zilla Parishad , Pune
E mail : vptpunezp1@gmail.com Phone no : 020-26131984

: PV A-2020/ case no 58 / Finance 4 dated 8" February 2021
Outward noZP /PR /13/1080/21 Dated 23rd April 2021

Order :

Second instalment ( code no 2515 2664 ) of the basic grant ( untied ) for
the financial year 2020 — 21 under the 15" Central Finance Commission
amounting to Rs 68,41,33,000/- ( Rupees sixty eight crores forty one lakhs
thirty three thousand only ) is received for rural local self government
bodies in the state through the Budgetary disbursement system. | , Chief
Executive Officer , Pune Zilla Parishad, Pune grant approval for the
purpose of obtaining the said grant in aid from the Pune District Treasury.
The said expenses be satisfied from the provision available under the
account head " Demand no L - 3 , 2515 - other rural development
programs ( 00 ) , 198 — Assistance to Village Panchayat [ 00][00] [ 11] [
15]) Grants in aid ( General Basic Grant ) to village panchayats for various
development schemes under the 15"  finance commission
recommendations [ basic grant ] [ 2515, 2477 ) 31 - Subsidiary Grants "
( Non salary ) from the provisions for the financial year 2020 - 21.

Gavemimert of Maharashira G R no Namika 2019/ case no 20 / Bhasha 2 daled 22.03.2021 &g

Page Iw
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Maharashtra Treasury Rules 282

_ Certificate

Amount of actual expenditure incurred Rs 68,41,33,000/- ( Rupees sixty
eight crores forty one lakhs thirty three thousand only ) will be paid to the
concerned , vide Maharashtra Treasury rules 1982. Similarly the said
expenses will not be kept for payment from further expenditure grants.

The said amount is being withdrawn immediately for disbursement and has
not been withdrawn to prevent lapsing of any budgetary grants or for any
other purpose.

Place : Pune
Stgnature

Date : 23w of April 2021 Deputy Chief Executive Officer,
( Village Panchayat ) ,
Zilla Parishad, Pune

Tha above transiation is done by Shi Suni Bhagwat , Gov
Govemment of Maharashira G R no Namika 2019 / case
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Zilla Parishad Pune
District Water and Sanitation Mission cell
New Administrative Building, Dr Ambedkar Road, Pune 411 001
OutwardnoZP /S BM/SS/SLWM/481 /2021 Dated 11" June 21

To /
The Honorable Project Director, :
State Water and Sanitation Mission,

1# fioor, C 1 D C O Building ( Southern wing )
C B D Belapur New Mumbai

Subject : Clean India Mission Rural — Stage 2 - Annual Implementation
Plan for the year 2021 - 22

Reference : Instructions issued by State Water and Sanitation Mission from
time to time

Incidental to the aforesaid subject, the Clean India Mission Rural — Stage 2
- Annual Implementation Plan for the year 2021 - 22 has been prepared in
the stipulated format and is enclosed herewith

Enclosed : Annual Implementation Plan for the year 2021 - 22

Signature _ Signature
Deputy Chief Executive Officer Chief Executive Officer
Pune Zilla Parishad, Pune Pune Zilla Parishad, Pune

Page 54 not translated since already in English

The above mumwmmm.m-nmawwmmwm
wuﬂmﬂnmmm1ilﬂpﬂllm2“m1
Fiase 198
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State Water and Sanitation Mission
1# Floor, C | D C O Building, Southern wing
C B D Belapur, New Mumbai 400 614
Telephone no : 27562546, 27562363 E mail : monitorwsso3@gmail.copr”™
NoSW S M/SMS 321/ case no 55/ 2021 / 999 Dated 25" August 21,

TO [ -l*}l.

The Chief Executive Officer, . ,;‘ - /
N —

All the Zilla Parishads ZENT O

Subject : Target for Individual toilets stated in the approved Annual
Implementation plan 2021 - 22 under the Clean India Mission ( Rural )
Reference : Desk Officer W S — 16 letter dated 6% July 2021

Sir,

Incidental to the aforesaid letter under reference, the Central Government
has approved the Annual Action Plan. All the districts are hitherto
communicated in this respect. 100 % achievement of the targets stated in
the aforesaid plan is expected by March 2022. Implementation must have
commenced in your district to achieve the target.

As per information received from the districts, 2,19,642 toilets are to be
constructed in the state during the year 2021 - 22. ( District wise target for
toilets is enclosed ) . The names of such families along with their adhar
card numbers be submitted at the state level. After receipt of the said
names at the state level, CAP ( information for online filling the numbers )

The above transiation is done by Shri Sunif Bhagwat , LoV
o onm | ‘.I-._.-‘.g . e
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S
@iﬁ available on S B M M | S of the Central Government to fill the

ation from the district level,

As such the Deputy Chief Executive Officers ( W 8 Ang S ) be suitably
instructed to make the aforesaid information available to this office upto
date 30" of August 2021,

Similarly target of 1,62.036 toilets is stipulated under retrofitting of toilets in
the state for the year 2021 - 22 ( District wise targets are enclosed ) .
Hence it is requested that the Deputy Chief Executive Officers (WSAnds
) be suitably instructed to make the aforesaid information available to this
office upto date 30t of August 2021

Yours faithfully
Signature

Ravindra Shinde
State Water and Sanitation Missio n

Copy for information to -
1. The Honorable Joint Secretary, Water Supply and Sanitation Department
. Mumbaij

2. Desk Officer, W S 16 , , Water Supply and Sanitation Department
Mumbai

3. All Deputy Chief Executive Officers (WS And S ) of Zilla Parishad, for
necessary action in the matter

4. All the Deputy Commissioner ( Development ), Divisional Commissioner
Offices of all the divisions,

Page no 57 not translated since already in English
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Logo of Pune Zilla Parishad , Pune Airiah: Brasad 18
Chief Executive Officer.
Zilla Parishad Pune 2 ,fr ==
OQutward No - ZP/SBM/ME/SLWM/IC P/ 1024 /2021 w/i/,'f
Date :- 09/10/2021 _fff ’

Iir

L]
|

Subject - Implementation of Solid Waste Management project on cluaiat:j 1|
basis. _- -/
Reference :- 1. Government Resolution No S B M 2019 /C N 141/ WS-18
dated 19 July 2019.

2. Clean India Mission ( Rural ) Indian Government Guidelines ~July 2020.
3. Government of Maharashtra Water Supply and sanitation Department J
circular No S BM 2020/ C N 116/ W § -16 Dated 28" October 2020.

4. Meeting with Pune Metropolitan Regional Development Authority Pune

dated 25" November 2020.

5. Demi Official Government Letter ONZP/SBM/MESLWM/CS/

{ 7271 2020 dated 4*» December 2020.

6ZP/ISBM/ME/SLWM/CP /1013 /2021 dated 27" September

2021.

Sir,

Industrialization and urbanization is growing exponentially in the district.

Due to growing urbanization solid waste and sewage water management

became a problem in villages. For this purpose modern innovative
technology and traditional techniques will be used to resolve solid waste

and sewage water problems. All the Village Panchayats are required to

take the following measures with respect to solid waste

¥
T
.y“.
o

The above Wansialion s dono by Shrl Sunil Bragwal . Government Empanelled and Authonzed Transialor vide
Govermnment of Meharsshira G R no Namika 2018 / case no 20 / Bhashs 2 dated 22.03 2021
Pegec |TD
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1. To: m ma%ge 2. To collect and segregate solid waste 3. To™

#

process the wet_and dry solid garbage. 4. To arrange dust beans to collect
garbage. 5. To create garbage transportation system. 6. To construct
godown for dumping garbage and processed fertllizer, 7. To maintain and
repair Solid waste Project. The planning for 1. Garbage collection and 2.
Processing is as follows. 1. To process fertilizer from garbage using
advance technology and machinery. 2. Earthworm fertilizer project. 3. BIO
GAS production. 4. Production of electricity from garbage. 5. Producing
Fuel from plastic,

The aforesaid ambitious project will be implemented from Local
Development fund, Civil Amenities Fund, District Council, Panchayat Samiti
and Gram Panchayat Fund, CSR/CE R, MGNREGA, fund under 15
finance commission and from similar other schemes. It is been informed
vide the Government Resolution that to éxecute village level projects
through convergence of schemes and funds therefor will be disbursed to
the respective villages in proportion of their population.

The location factor is significant for solid waste management of the
Village panchayat located in centrally in thickly populated area near the
city. While implementing garbage processing plant, daily garbage
collection, technology, storage of garbage and garbage derived products,
sales centre, transportation facility and technical manpower and sufficient
funds are significant aspects. However majority of the Village panchayats
do not own their land and have the aforesaid facilities. Hence difficulties
crop up in the operation of solid waste management project at village level.
As per discussions with P M R D A planning for a cluster of 10-20 villages

The above iransiation is done wwmm.mm and Authorized Translator vig
mamanmuﬁmmmmngfmamm
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# |ocation away from water resource and adjoining main road . - -
21 For this purpose a cluster of 10-20 villages can be formed with a Villaggf/ 3 p
Panchayat owning land which can be utilized for operating the solid waﬁe '
management project wherein the aforesaid facilities can be provided . | 51
1. Modern technology will be available at district level for solid waslb

w1\

management and sewage water which is beneficial for all the villages. \\\’r',, "

2. There will be synchronization in execution of project. LENT O
3. Raising additional funds (CSR, donor, different schemes) for the project

will be easier.

4. Seeking help from external sources like professionals / organizations will

be easier.

5. It will be easier to collect, store and sale products, sub products ( Son
Fertilizer, earthworm fertilizer, organic fertilizer) produced from solid waste.
While operating the collective solid waste management project in a cluster
of 10-20 villages within Village panchayat limits owning a land, the various
development funds of group villages in a cluster can be clubbed with the
Village Panchayat acting as cluster head office to execute solid waste
management project. Hence seeking your permission for the same.

Yours truly

Signature Signature
Deputy Chief Executive Officer Ayush Prasaad IAS
(Water and Sanitation ) Chief executive officer.
Zilla Parishad Pune Zilla Parishad Pune.

The above transistion la done by Shil Sunil Bhagwat , Govemmeni Empanadiad and Authortzed Translator vide
Govemment of Maharsshira G R no Namika 2019 / case no 20/ Bhasha 2 deted 22.03.2021
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GOVERNMENT OF MAHARASHTRA ~/ V2 i
Urban Development Department, oy i

Muntralayy Mumbai-32 S|

NOTIFICATION (AN

Date: 18012018,

Nn,'I'PSdSl?rt"ll-l?.‘l,’l?ml}-lj + Whereas, the Government of Mah
Government  Nog ification,  Urban Development Department, v
lﬂWr‘lIQIJ{.‘.H.B[}.'WJUD-IB. dated the 23 July, 1999 {ssued in exercise of the powers
conferred by clause (¢) of the Anticle 243.p of the Constitution of India read with clause (¢)
of section 2 of the Maharashtrg Metropalitan Planning Comminees (Constitution and
Functions) Act, 1999 (Mah. V of 2000}, a certain ared, around Pune City, as specifically
described in the Schedule appended 1o the sajd Notification, declared “as the Pupe
Metropolitan Area” for the purposes of Pan IX-A of the Constitution of India, and revised
the boundaries vide Government Notification dr. 10/02:2016;

And whereas, the Government of Maharashira has, vide Government Notification,
Urban Development Departmen, Nu.'l‘PS-'IEDd«'IJfCRSWI 5/UD-13, dated the 317032015
issued in exercise of the powers conferred by sections 42A, 42C and 42F of the Maharashirg

And whereas, the Govemor of Maharashtra has promulgated the Maharashiry

2000), for the purposes af co-coordinating and supervising the proper orderly ang rapid
development of the said area in such regions and of execuling projects and schemes for sych
development, and to provide for matters connected therewith or incidental thereta;

#Il a8 planned development of the aroa of
Of Maharashtra considers

it expedient 1o
of section 40 of

L]
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: e f the powers conferred by sub-section (1) (d) of section

ct. and of all other powers enibling it in this behalf the
by:

(a) specifics the area mentioned in the schedule (excluding area under Urban Local
Bodies and Special Planning Authority) appended hereto to be the “Notified Area”

(b) The said Development Authority is appointed as “Special Planning Authority" for
Development of the said Notified Area from the date of its establishment
(dr.31/03/2015),

SCHEDULE

|___Boundaries of Pune Metropolitan Region Development Authori
' East Eastern boundary of village Tardobachiwadi, Golegaon, Chavanwadi,
‘ Nimone, Nhavara. K hokadwadi, Andalgaon, Nagargaon in Shirur Taluka,
Eastern boundary of village Ganesh Road, Nangaon, Varwand in Daund
Taluka,

) Sonth Southern boundary of Village Bori pardhi, Wakri, Bhandgaon, Yavat,
| Bharatgaon. Thamanwadi. Dalimb in Daund Taluka, Southern boundary
of village Shindwane in Haveli Taluka, Eastern boundary of village
Garoli, Eastern and Southern boundary of village Shingapore in Purandar
|Tn!uk;1, Southem boundary of Udachiwadi, Kumbharvalan to eastern
boundary of village Pimple, Borlewadi, castern and southern boundary of
‘ village Panavadi, southern boundary of villages Ghera Purandar,

Bhairavwadi and Misalwadi, eastern and southern boundary of village
Kumbhoshi, eastern boundary of villages Morewadi, Vagajywadi,

Bhongavali, Panjalwadi, Taparewadi, Gunand in Bhor Taluka, southem
{ boundary of villages Gunand, Watharhinge, Nhavi, Rajapur, Pande,
Sarole, Kenjal, Dhangavadi, Nigade, Kapurhoi, Harishchandri, Umbre,
Sangvi Khurd, Nidhan, Didghar, Viravade, Jambli and Sangvi Budruk in
Bhor Teluka, southern boundary of villages Ambavane, Karanjawane,
Adavali, Margasne, Askawadi, Vinjar, Malawali, Lasirgaon and Dapode
in Velhe Taluka, western boundary of village Dapode to southem
boundary of village Khamgaon, southern boundary of villages Rule,
Kadave, Wadghar, Ambegaon Bk, Divashi, Shirkoli, Thangaon, Pole and
Mangaon villages in Velhe Taluka, western boundary of villages
Mangaon and Kasedi in Velhe Taluka, southern boundary of villages Tav
and Gadle in Mulshi Taluka,

West Western boundary of vil Dhamanohol, Tamhini B Nive, Pimpei,
Ghm:: Ekole, ?I?;I:.lltl. :ﬂwm. mm«ﬁ Shahapur and
DcughnrinMuhhiTllnh,‘bM boundary of village Aatvan,
Dongargaon, Kunenama, Udhewad, %lﬂd

Savale in Maval Taluka,
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\ “l North Northern boundary of village Malegaon Bk Pimpri, Malegaon Kh.
|t Kune Ansute, Ingalun, Kivale, Kashal and Talat in Mayal Taluka, |
| Northern boundary of village Wahagaon, Torne Bk.. Hetruj, Kohinde |
| Bk., Gargotwadi and Kadus in Khed Taluka, western boundary of Chaas

Mirjewadi, northem
N j boundary of village Kalechiwadi, Armundwad

A » Sandbhorwadi, Gulani, |
_ Chinchbaiwadi, laulke bk Wafegnon, Gadakwadi in Khed Tulukas,

narthemn boundry of villages Thapewadi, Malwadi, Khairenagad, Kanhur
Mesai, Midgulwadi, Malthan, Amdabad, Annapur and Shirur in Shirur |
Taluka.
R e e
Note :A copy of the Schedule Plan showing the Area and the Plan along with the boundaries
of the Notificd Area js kept for inspection of public at the fol lowing offices, namely,

1) The Metropolitan Commissioner, Pune Metropolitan Region development
Authority, Pune.

2) Joint Director of Town Planning, Pune Division, Pune,

This Notification shal also be available on the urban Development Department's
web site www,maharashtes .gov.in,

By order and in the name of the Governor of Maharashtra,

-

W™
(R wiar)
Il Under Secretary, Government of Maharashtra




